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ORIGINAL APPLICTION NO. 
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.Applicant. 

Versus 

Union of India & Ors . . . . . 	. . . . 	Respondents. 	_- 

Fur the Pplicant(s) ,47) 	f?-.  
y lt 

, 
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For the Respondents. 	• 	 . . . • ••.. 

DATE RJ_ER 	 -- 

(Orin 1001 . 01 	Dresent: Hon'bleMr.Justjce D.N. 
i  

Choudhury, Vice-Chajrman.and Honbie 

/. Mr.IC.1(.Sharnta, Administrative Member. 
vctit' . 

1' 8J 	)5r,MpChnda learned 

/ 	.•.• 

' for the applicant an&also heard 

learned counsel for the respondents. 
14 Issue notice to show cause as to 

why the application shall not be 
1 admitted. Returnable by 4 weeks. 

List on :8.2.01 for orders. 

V)  

; 	
ioh 

' ste itself.n a.dition the applicaf 

is asked to take steps for service of 

n'tic. 	 ,- 	- - 	- 
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I4iat on 1.3.01 to exaie.the... 

	

7& i 	 vM 
A 	7If' 

J9/n/ 

- k1 6  1 ~61  
4 

U0-  's-4 1C4 -zctooyc &)?*& 	
1 3 0 

-. 	

1 

- 

pg 

No written statement so far filed. 

List again on 3.4.2001 fesr order. 
r 
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Member 	 iceChajrman  
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S. 

respondents to file written stattent 

C 	 . 

M ember 	 Vice-Chairman 
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O.i.10/2001 

OF 

-ta- p &bt (tYt-Q 	
3.4 • 01 
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List on 27.4.01 to enable the respona. 

dents to file written statenent. 

Member 	 Vi è'ê-Cha I rrna n 

ira 

Sg-sx'j ' (.. St- cy%' CaLL 

LQi4 

tM * 

•1 	 vct-4 

27.4.2001 	 No written statement has been filed. 

Heard Mr M. Chanda, learned counsel for the 

applicant. The application is admitted. Call for 

the records. List for orders on 11.6.01. The 

respondents to file written state m ent within 

four weeks. 

• 	

• 	
- 	 : 
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31.5.01 
(Kohima) 

Member 	 Vice-Cha man 

Present : The Hon 4 ble Mr Justice A. 
Agarwal, Chairman. 
The Hon'ble Mr K.K.Sharma, 
Administrative Member. 

k 	 ( 
t 

Stand over in order to enable the 
respondents to pur in their written 

statement. It is clarified that no furthe* 

time will be granted. 

• 	List on 5.7.2001 for order. 

v/S J 	 05,07*01 
	 Written et.atemant has been filad. The appli 

cant may file rejoinder, if any, withiE 2 wek, 

'Liet on 247.2001 for order. 

C t 
Member 	 Vice-Chairman 

mb 

24.07.01 

:S 	\ 

Pleadinga is complated. List on 3-9.-2001 

for hearing. The applicant may fila rejoinder, 

if t*tany, within 10 days from today. 

1 
Member 	 Vice-chairman 

mb 

9 	ç 

i7ke CDL 6 c4  cc i- 	h' 
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Orderof the Tribunal 

Judgment delivered in open Courte 

Kept in separate sheets. Application is 

allowed. No order as to costs. 

Mnber 	 Vje.Cha,jrman 

1' 
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CENTRAL .DM STj TRThUNJ 
GUWAJj1 BENcH 

Origjj A.ppljcatjon No. 
10 of 2001 

Date of Decjsjon...lO.OI 
Anil Kumar D & Ors.. 

Petitioner(s) 

Mr.M..Chancla, Mrs.N.D.Goswaini 
, Mr.D.N.ha]craborty 

Jdvocate for the 
Versus_ 

Union of India & Ors. 

Mr.3.C.Pathak, Add1,C.G..C. 

Ad1ret for the 
R'3ponden) 

THE HON'BL 	MR.JUSTICE .N.C1i0WLJHURY,VICE...CHAIRMIN 

THE HONj 	M. K.K. SH 1.,AL*1INISTRATIVE MEH3ER 

e 

Whether Rporters of local. pape5 may be aliowpd to see the iudgme ? 

26 
To be ieferred to. the .Repor-er or 

not ? 

Whether their LOrdshjps wish to see the fair copy of the Jdaent ? 
the 	 is 

to be circulated to the Other Benches 

Judgment delivered by Hofl'ble : VICCHAIRMhN 
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CENTRAL ADMINISTRATIVe. TRIBUNAL 

GUWAkiATI BENCH 

Original Application No.10 of 2001 

Date or Order: This the 8th Day of October 2001 

THE HON' " BLE MR.JUSTICE D.N.CHOWLiURY,VICE..CHIRMN HQN'BL 	K.K.SHARNA,ALMINISTRATIVE MEMBER 

1
4, 

Shri Anij, Kwnar D. 
Son of Shri D.Damodaran 
Office of the DIG, Draftsman, 

• 	Assam Rifles, Hqrs, Nagaland 
Range South 

• 	C/0.99 IPO 

Sri Jose Samuel 
Son of Shri P.Y.Samuel Kutty 
Draftsman, 0/0.the Engineer Branch 
Directorate General of Assam Rifles, 
Shillong-. 7930011 

Sri Prakash Barua 
Son of Shri Bi.noy Bhusan Bar 
Draftan 
Office of the DIG,Asp Rifles, 
Hqr. Mizoram Range 
c/O.99 APO 

4, Sri 1 iriesh Kumar Joshi 
Son of Shri Jeevan Chandra Joshi. 
Draftan 
£ngineer Branch, R.T.C. and School 
Dimapur -797115 
Nagaland 

. Smti Kumarj Devi 
Draftsman 
Headquar, Manipur Range, 
c/o 99 APO 	 40 0 	Applicants 

Advoate Mr, M.Chanda, Mr.N.D.Goswami. 
M .G.N.harikraborty 

-V 

Union of India 
Through the Secretary to the 
Government of India, Ministry of Home 
Affairs, New Delhi 

The Secretary to the Government of India 
Ministry of Finance 
New Delhi 

3, The Director General 
Assam Rifles, 

Arbuthnath Road 
Shillong. 

4 The Deputy Director General 
Assam Rifles, Nagaland Range 
South, C/O 99 APO 

5.' The Deputy Director General 
Assam Rifles, Mizoram Range 
Hqrs., c/o 99 APO 

6. Deputy Director General 
Assam Rifles, 	 COflt , 
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Hars. Manipur Range 	Respondents; 
C/C) 99 APO 

By Advocate Mr.B.C.Pathak, Addl.C.G.S.C. 

OWDHURY J(V9j 

The issue relates to grant of fligher Revised 

Pay Scale in terms of the 3rd and 4th Central Pay 

Commission recommendation read with Office Mnorandum 

dated 13.3.1994 issued by the Government of India,Ministry 

of Financè in respect of five applicants. These five appli-

cants are working as Draftsman uifl'; the Office of the 

Director General,Assam Rifles and posted in different 

places in the N.E.Region. The cause of action and grievances 

are common. Leav&was sought for in this application to 

move this application jointly. Accordingly leave was  granted 

under provision of Rule 4(5) (a) of the Central Administra... 

tive Tribunal(Procedure) Rules, 1987. 

The applicants are serving in the cadre of Draftsman 

in the scale of Rs. 1200-2040(revised 4000-'6000).The 

applicants possessed similar educational qualification like 

those Draftsman Gr.IX of CPWD•  All the applicants are 

appointed in between the Je 1989tó August 1994 

AW and all the applicants are matriculate having 2 years 

ITI Diploma in Draftsmanship and also possesse'3fears 

experience at the time of iritial recruitment. ¶11ey are 

Civilian Central Government Employees and serving under 

DGAR•  The applicants .re • placed inadvertently in 

the scale of Rs. 1200- 2040, corresponding to pre-revised 

scale of Rs. 350 - 560 given by the 3rd Pay Commission 

instead of Rs. 1400- 2300/- pre-revised scale of Rs.425 -700 

in terms of 0.14. dated 13.3.84. Out of ten Draftsman 

contd/-3 
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five Draftsmen were 	 higher revised pay 

scale of Rs. 1400-2300. The said anomallwas brought to the 

notice of the concerned Ministry by the WAR Assam 

Rifles vide letter No.A/V_A/86_87/O1M/983Q5 dated 

24.12.98(Annexure 7).rhe paàqrai5of the said itter, 

as being relevant is'reproduced below s- 

9 since the Draftsmen 
same dcale of pay as 
Grade II in the CPWL) 
appointed before the 
Fiaance (Department 
F.5(59)-E.III dated 

of Assam Rifles are in the 
applicable to Draftsmen 
and all the Draftsmen were 
issue of Ministry of 

of Expenditure) O.M. O! 

13 March 84 :- 

U .  

1jve Draftsman mentioned in Appendix 
B to this letter may please be granted 
revised scale of pay Rs. 1400 - 2300 (4th 
CPC) with effect from the uate of their 
appointment on the basis of MOP OH dated 
13 Mar 84. 

'rhree Draftsman mentioned in Appendix A 
to this letter at Sri. 3.4.and 5 have been 
granted revised scale of Rs. 1400-2300(4th 
on completion of three years of service. 
This may also *e reviewed and revised scale 
may be granted to them from the date of 
their appointment on the basis of MOP OH 
dated 13 Mar. 84. 

The Uraftsman of Assam Rifles in the 
pre-revised scale of Rs. 1400- 2300 (4th 
CPC) have been granted the revised scale of 
Rs. 4500-7000(5th CPC5 applicable to all 
General categories of Central Govt* 
employees vide part of First Schedule of 
CCS (RP) Rules 1997. The Govt. of India vide 
serial x(a) of part B of First Schedule of 
CCS(RP) Rules 1997 has sanctioned revised 
scale of Rs. 3000-8Q0 to the Draftsman 
Grade II who were in the pay scale of Rs. 
1400-2300(4th0 ). However, in absence of 
any specific sanction of the Ministry, this 
Department could not allow the Draftsman 
who were in the pre-revised pay scale pf 
Rs. 1400-2300, the justified scale of Rs. 
5000-8000/- (5th CPC) as per serial X(a) 
of Part B of irst Schedule of CCS(RP) Rule 
1997. It is also stated that the upraded/ 
revised scale of Rs.5000-8000/ has already 
been made aplicab1e to the Draftsman of 
Grade II of (..PWL) with effect from 01.0196 
vide Govt. of India , Directorate General of 
Works CPWD O.M No.23/14/97_EC_ dated 

15 Oct 97(Copy enclosed). The Draftsman 
of Assam Rifles may therefore, be granted 

' 	the revised scale of Rs. 000-8000/- (5th 
CPC) corresponding to the scale of Rs. 1400-
2300(4th CPC) as per serial X(a) of Part B 
of First Schedule of CCS(R))  Rules 1997 wit 
effect from 01.1.1996 in place of Rs.4500- 
7000(5th CPC).0 

cont 
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The applicant moved the authority by their represen-

tation demanding the justice. Failing to get the appro-

priate remedy the applicant approach this Tribunal by way 

of this O.A.  The respondents submitted the written statement 

and did not dispute the claim of the applicant. In the 

written statement the respondents also stated that a compre-

hensive proposal was tendered before the concerned Ministry 

and the said recommendation is still under consideration 

in Ministerial level and the matter is lying with the 

Ministry. In the written statement the respondents also 

admitted the claim of the applicant and higher revised scale 

as granted to the similarly situated Draftsman of CPWD •  

We have heard Mr.M.chanda learned counsel appearing on 

behalf of the applicant and Mr.B.C.Pathak, ' 1ddl.C.G.S.C. 

for the respondents. In view of the admitted position we 

do not find any lawful justification in not granting the 

benefit of the revised pay scale indicated in the office 

Memorandum dated 13.3.1998. Accordingly, the respondents 

are directed to provide the benefit of the revised scale of 

pay to the five applicants as indicated in the coxmunication 

dated 24 .12.98(Annexure 7) with effect from 1.1.1996 in 

terms of office Memorandum No.23/14/97-.EC-.XX dated 16.10.1997# 

with arrear monetary benefits. The respondents are directed 

to complete the exercise within a period of four months from 

the date of receipt of this order. 

Application is allowed. There shall however, be no order 

as to costs. 

(K.K. S 
ADMINISTAATIV MMWR 

(D.N.CHOWDHURY) 
VICi..CWIRMAN 

LH 



IN THE CENTRAL ADNINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

: O.A • No. 
lo / /--(, ~ 

 J2000 

: Applicants 

Title of the Case 

Shri Anil Kuniar D & 4' 

0rs. 

-versus- 

?iD uni4 of India & °rs 

\Cr. " 

• 	 I N D E X 

: Respondents 

Sl.No. Annexure 	Particulars Page No. 

1 - Application 1-23 

2 
- Verification 24 

3 1(Series) Appointment letters 25-27 

4 2 U.N. dt. 	13.3.84 28 

5 3 O.M. dt. 	11.9.87 •29 

6 4 Order dated 8.11.85 30 

7 5 Recruitment Rule dt. 4.2.81 31-34 
8 6 Letter dt. 	12.5/6.89 35-37 

.9 7 Letter dt. 24.12.98 38404 
- 

10 8 O.M. dt. 	16.10.97 41 
11 9(Serjes) Representations dt.28,797., 42-48 

22.8.97, 	12,2.98,17,3,98,23.1098 
23 .10.98,8.1.2000 

12 10 Order dt. 20.1.2000 49 
13 ii Letter dt. 19.3.99 50 

D ate : '~ R/~ P/A 6!n.7 Filed by 
t\12 	-w1--i 

Advocate 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWMIATI BENCH, GUWAHATI 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

O.A. No. 	/2000 

ETWEEN 

ç 1. ri Ani]. Kumar D 

n of Shri N. Damodaran 

office of the D.I.G., Draftsman, 

Assam Rifles Hqrs, Nagaland 

Range 5outh 

C/o99ApO 

Sri Jose Samuel 

Son of Shri P.Y. Samuel Kutty 

Draftsman, 0/0 the Engineer Branch 

irectorate General of Assam Rifles, 

Shillong_79301 

Sri Prakash Barua 

Son of Shri Binoy Bhusan Barua 

Draftsman 

Office of the DIG, Assam Rifles, 

HqE. Mizoram Range 

C/o 99 APO 

Sri Dinesh Kumar Joshj 

Son of Shrj Jeevan Chandra Joshi 

Draftsman 

Engineer Branch, A.R.T.C. and School 

Dimapur...7 97115 

Naga land 
Contd., 

1- 
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5 • Smt • Kumari Devi 

W±fe ot hr1 	ROr, ' 
	 I 

Draftsman 

DIG office, 

Headquar • Nanipur Range, 

C/o 99 APO 

4 

.Applicants 

-And- 

The Union of India 

Through the Secretary to the 

Government of India, Ministry of 

Home Affairs, New Delhi. 

The Secretary to the Government of India, 

Ministry of finance, 

New Delhi. 

3, The Director General 

Assam Rifles, 

Arbuthnath Road 

Shillong 

4. The Deputy Director General, 

Assam Rifles, Nagaland Range, 

5outh, C/o 99 APO 

59 The Deputy Director General, 

Assam Rifles, Mizorarn Range, 

iIqrè., C/o 99 APO 

6. Deputy Director General, 

•Assam Rifles, 

Hqr. Nanipur Range, 
C/o 99 APO 
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DETAILS OF APPLICATION 

1. 	Particulars of order against which this application 

is made. 

This application is made praying for a direction 

upon the respondents for placement of the applicants5ay 

scale Rs. 425-7000(Revised1400...2300) in terms of the 

recommendation of the 3rd Central Pay Commission as well 

as 4th Central Pay Commission and also in terms of the 

Office Nemorandwn dated 13.3.1984 issued by the Government 

of India, Department of Expenditure, Ministry of Finance 

and also in terms of 0.14. dated 19.10,1994 issued by the 

Government of India, Ministry of Finance, Department of 
Expenditure and also in terms of Office ;Memorand dated 

11.9,1987 issued by the Government of India,. Ministry of 

F
inance with retrospective effect with all consequentja 

service benefits including monetary benefits or from 

tharespective date of joining to the post of Draftsman 
Grade ii. 

	

2. 	Jurisdiction of.  the Tribunal 

The applicants declare that the subject matter of 

this application is within the jurisdiction of the Hon'ble 

Tribunal, 

3 .imitatjon 

The applicants further 4eea4e that the application 

is filed within the limitation prescribed under Section 

21 of the Administrative Tribunals Act, 1985, 

	

4, 	?acts of the Case. 

That the applicants are citizen of India as such 

they are entitled to all the rights protections and pivj'. 

Jo 
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leges as guaranteed under the Constitution of India. 

	

4,2 	That the applicants are working as Draftsman 

under the Director General of Assam Rifles and they 

are at present posted in different places in North 

Eastern Region. Their cause of action is same and 

their grievance and reliefs prayed for are also same 

as such they pray before the Hon'ble Tribunal for 

permission to mthve this application jointly in a single 

application under provision of Rule 4(5) (a) of the 

Central Administrative Tribunal (Procedure) Rules, 1 987. 

	

4.3 	That all the 5 applicants serving in the cadre of 

Draftsman Grade II in the pay scale of Rs. 1200-2040 

( Revised 4000-6000). All the applicants are possess 

similar educational qualification like those draftsman 

working in the P'D i.e. the applicants are matriculate 

having two year ITI diploma in draftsmanship course 

with 2/3 year experience. AU the applicants are posted 

in 
different places under the Director General of Assarn 

Rifles, Ministry of Hrne Affairs, Government of India. 

It is stted that the applicants are civilian Central 

Government employees serving under the DGAR, Shillong. As 

such they are entitled to the benefits and facilities issued 
by the Government of India from time to time for Central 

Government  civilian employees. 

4.4 	
That your applicant No.1 initially appointed vide 

appointment letter No, eZ/v_A/15...80...e1/pt,120 dated 29.10. 

90, applicant No, 2 joind in the department of Assam 
Rifles on 

10.11.90, the applicant N0.3 appointed and joined 
the department of Assarn 

Rjfjles as draftsman on 12.2.93• 
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Similarly the applicant No. 4 also appointed an4 jointed 
j 

as Draftsman in the department of Assi±flesJtnder the 

Ministry of Home Affairs, Government of India on 11.5.94. 

The applicant No.5 also appointed as Draftsman in the 

department of Assam Rifles on 1.8.94. Al? the applicants 

psamnsx are matriculate having 2 years ITI Diploma in 

draftsmanship and ap&o possess 2/3 years experience at the 
ul 

time of thétk initial appointment. All the applicants have 

been placed in the pay scale of Rs. 1200-29 30-.1560-EB-

40-2040 at the time of their initial appointment i.e. in 

the pre revised scale of Rs.330-560. It is categorically 

stated that on the date of their inftial appointment they 

possesses similar recruitment qualification like those 

drafatman Gr. II of CPWD. However all the applicants are 

presently placed in the pay scale of Rs. 4000-100-6000 

(Revised) following the recommendation of the Vth Central 

Pay Commission. 

A few,,,of the appointment letters of the applicants 

are annexed as Annexure-1 (series), 

4,5 	That it is stated that Government of India.. Ministry 

of Finance, Department of Expenditure vide O.M. bearing 

No. P.5(59) E.III/82 dated 13.3.84 decided to extend the 

benefit of revised scale of pay to. Draftsman Grade i,ii, 
III in the offices/departments of the Govezment of India 
other then CPWD . provided their recruitment qualification 

are similar to those In the case of the draftsman in Centaj. 

Public Works Department. It is further stated In the said 

O.M. dated 13.3.84 that those who does not fulfill the 

above recruitment qualification will continue in the 

pre-revised scale. The benefit of the said revised scale 
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of pay will be given notional withefêect from 1345, 

1982, The OM dated 13.3.84 h 1ciculated to All 
Ministries/Departments of the Government of India. A 

per the said ON dated 13.3.84 the following revision has 

been proposed and granted. 

 

Original scale Revised scale on the 
basis of the Award 

Rs. 550-750 
Draftsman Gr.I Rs, 425-700 

Draftsman Gr.II Rs,33056O 	
Rs. 425-700 

Draftsman Gr,III Rs.260430 	 Rs.330...560 

It is pertinent to mention here that the above revision of 

scale has been extended by the Government of India to 

Draftsman Grade I,I, and iii working in CPWD on the basis 
of the Award of Board of Aritratjon. 

It is 
re1evt to mention here that the present 

applicants who are working in the scale of Rs. 12002 

Possess similar recruitment qualification like those 

draftsman working in the cadre of Grade xi in the 
As such in 

terms of the aforesaid U.N. dated 13.3.84 all 

the applicants at the time of their initial appointment 

was entitled to the scale of Pay of 
Rs. 425-700 (revised 

1400-2300). It is VUg
ht to be mentioned here that benefit 

of the revised pay scale for the draftsman workihg in other 
Central Government 

offices has been determined by t 

Government of India, Ministry of Finance, 

Department of Expenditure vide their o. M dated 13 • 3.84, as 
such the respondents had no Scope to place the applicants 

in lower pay scale Which was not in existence at the time 

of their initial recrjtment But most surprisjg17 the 
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respondents particulary the Dire :torr-'Peneral dfam j 

Rifles allotted the scale of pay of Rs. 1200-2040 to the 

present applicants in a very arbitrary and unfair manner 

as such the action of the respondents is violative of 

Article 14 and 16 of the Constitution of India. 

A copy of the O.N. dated 13.3.84 is annexed 

as Annexure-2, 

466 	That it is stated that the Government of India, 

Ministry of Finance, Department of Expenditure vide their 

O.N. issued under letter No. F.5(13)-E,III/87 dated 

1109.87 further revised the scale of pay of the Draftsman 

who are placed in the scale of pay of Rs. 330-560 to the 

scale of Rs. 425-700 following the decision of Hon'ble 

Supreme Court delivered on 1.5.1985 in the CivIl Appeal 

No. 3121/81 (P. Sabita and Ors. Vs. Union of India & 

Ors). It is pertinent to mention here that the scale of 

1 S pay of . 1200-2040 is equivalent with 	
- 7t2 \t 

the scale preyjd 

Rs. 330-560. It is categorically stated that the' similarly 

situated dratsman who were working prior to 1986 in 

the department of Assam Rifles were given the scale of Rs. 

330-560 and subsequently following the recommendation of 

the 4th Central Pay Commission they have been given 

corresponding revised scale of Rs. 1200-2040. Therefore it 

appears that the scale of . '1200-2040 which were allotted 

to the present applicants was infact not in existence after 

the issuance the 0.M. dated 13.3.1984 and 11.9.87. But the 

respondents arbitrarily allotted the scale of pay of 

Rs.1200..2040 to the ap?ilcants in total disregard of the 
order of the Government of India, 

Ministry of Finance, 
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Department of Expenditure stated abo'e-As-such
• 	

,: 

applicants meted out with hostile discrimination in the 

matter of pay scale with similarly situated draftsman 

working in other Central Government organisation of the 

Government of India. 

Copy of the O.M. dated 11.9.87 is annexed as 

Annexure'.3. 

4.7 	That your applicants further beg to state that 

irector General of Assam Rifles vide their order bearing 

letter No. •A/V-A/15-8081/162 dated 8.11.85 implemented 

the order of revised pay scale of Rs. 425-700 issued by 

the Government of India, Ministry of Finance, Department 

of Expenj, New Delhi vide their O.M. No. F.5 (59) 

E,III/82 dated 13.3.84. In the silimarly situtated 

draftsman who joined earlier as Draftsman in the Director 

General of Assam Rifles NnIZY98 in as much as 6 draftsman 

were granted the benefit of revised pay scale issued by 

the Government of India, Ministry of Finance. The relevant 

portion of the order dated 8. 11.85 is quoted below : 

0—  D-E R 

WV-/15-8081/162 	Dated Shillong the 08 Nov 85 

1. 	The Director General Assarn Rifles is pleased 

to sanction the revised scale of pay of Rs.425-15 

500-EB-15560..20....700/.. per month to the undermen- 

tioned Draughtsrnen of Assarn Rifles. The revised 

scale of pay as above will be given effect 
notionaUy 

from 13 May 82 while the benefit will be allowed 

with effect from 1st Nov. 83. 

Shri T.K.Ramachafldrafl Nair, AC Range, 5hrj B.K.Mitra, NL Range (s) 



Shri P.M.N. Nair, NL Range 

Shri Alok Acharjee, MR Range 

Shri P.N.OJha, DGAR 

Shri N.K.Choudhury, ARTC 

2. 	Pay in the revised scale of pay will be 

fixed under FR 22(a) (ii) read with Audit 

Instruction (a) below FR 22. 

Authority : Govt. of India, Ministry of Finance 
epartment of Expenditure,New Delhi 

ON No. F.5(59)E.III/82 dated 13 Mar 84 

Sd/... 

(P. E.Menon) 
Lt. Gen 

Director General Assarn Rifles" 

It is quite clear from the order dated 8.11.85 that 

the Director General, Assarn Rifles accepted the order 

of revision of pay scale passed by the Government of 

India, Ministry of Finance, Department of Expenditure, 

vide OM dated 13.3.84 and the Director General further 

found that the serving draftsman of Assarn Rifles are 

eligible for grant of benefit of the revised pay scale 

issued under O.M. dated 13.3.84 and accordingly the benefit 

of revised pay scaiw was extended in the establistiment of 

Assam Rifles. Therefore when the said ON dated 13.3.84 has 

been extended in the case of working draftsman in the 

estab1ishnt of Assam Rifles therefore there cannot 

be any cogent reason to deny the same benefit to the 

present applicants who were subsequently recruitted under 

the Director General of Assam Rifles having similar 

recruithent qualification like those of draftsman working 
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in the department who were recruited earlier in the 

same establishment. As such taxytin4 den1a]of the benefit 

of revised pay scale to the present applicants is highly 

arbitrary unfair and discriminatory, therefore the 

Hon'ble Tribunal be pleased to direct the respondents 

to extend the benefit of revised scale of pay at par 

with other Draftsman who were granted the benefit of 

revised pay scale vide order dated 8.11.1985. 

A copy of the order dated 8.11.85 is annexed as 

Annexure-4. 

4.8 	That the recruitment rule of the draftsman of 

Assam Rifles has been framed vide Ministry of Home Affairs 

Notification issued under letter No. I.12016/1/77-Pers.II 

dated 4.2.81. The said rules is called as Assam Rifles 

Engineering Staff (Technical) Recruitment rule. As per 

the said recruitment rule the recruitment qualification 

for draftsnan in the pay scale of Rs. 330-560 is matricu-

late or equivalent, diploma in draftsman zxxg from any 

recognised institution. The said recruitment rule is 

still in force. 

A copy of the recruitment rule dated 4.2.81 is 

annexed as nnexure-5. 

4.9 	That after issueance of the O.M. dated 13.3.84 

by the 0overnEent of India, Ministry of finance, Depart-

ment of Expenditure revising the scale of pay of the 
&tD 

draftsman hwo are having similar recruitment qualification 

like to Grade II Draftsman of CPWD and extended the 

I 

	

	revised scale of pay of Rs. 425-700. The Director General 

Assam Rifles vide their letter bearing No. 
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D?V5 9 dated 12 June  89 sent a proposal for amendment 

of the recruitment rules of the Draftsman serving under 

the Director General of Assam Rjfles.Xn the said letter 

in paragraph 3 it is stated that the post of draftsman 

of the department of Assam Rifles bears the same payscale 

of Rs. 330-560 as with of Grade II Draftsman of cPWD. 

It is further stated that revised pay scale of .425-700 

was duly admitted to those who fulfilled the requirement 

of recruitment qualification as provided under para 2 

of Government of India, Ministry of finance, Department 

of Expenditure under their O.M. No. F.59-E.Ifl/82 dated 

13 Nar.84, The relevant portion of para 2 and 3 of the 

letter dt. 12.5/6.89 is quoted below ; 

02. 	This Department is authorjsed 12 posts 

of Draftsman. As per Recruitment Rules of the 

category of Draftsmen, the pay scale of the post 

was Rs, 33010-360 EB_3e0_15_500..Es_15560 (pre-

revised) and the recruitment qualification pres- 

cribed was as under : 

•Matric or equivalent, 

Diploma in Draughtsmanshjp from any 
recognised Instittjon, 

3. 	BiPlam The pay scale sanctioned to the 

category of Draughtsman of the department is 

equivalent to that of Grade..II Draughtsman of 

CPWD. Since the post of Draughtsman of this 

Department bears the pay scale of .330-10-360-Eg 

as that of Grade II Draugh 

tsman of CPWD, revised pay scale of 

-EB.15560...20_700I pre-revjsed) was duly admitted 
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to those who fulfilled tgjrement of 

recruitment qualifications as provided under para 

2 of Government of India, Ministry of Finance, 

Department of Expenditure under their O.M. No. 

F.59-E.III/82 dated 13. Mar 84.' 

It is quite clear from the contention of paragraphs 

2 and 3 of the DGAR letter dated 12 May/June 1989 that 
the DGAR has implemented the office memorandum dated 

13.3.1984 in the case some of the similarly situated 

draftsman who were recrujtted in the same post prior 

to the recruitment of the present applicants, as such 

denial of the same benefIt of revised scale of pay to the 

present applicants is highly discriminatory, arbitrary 

and the same is violative of Article 14 of the Constitution 

of India. It is stated that the revised scale of pay 

granted under O.V. dated 13.3.84 cannot be implemented 

on pick and choose basis Particularly in a Government 

department, therefore Hon'ble Tribunal be pleased to 

direct the respondents to extend the bed#fit of the 

revised scale of pay issued under ON dated 13.3.84 to 

the present applicants who are working as civilian 

Cen*ira1 Government employees to the post of Draftsman 

under the respondents. 

Copy of the letter dt. 12 Nay/je 99 is annexed 
as pnexure..6. 

4.10 That your applicants further beg to state that 

the Director General, Assam Rifles vide his letter bearing 

No. 4_V_AJ86...97/DW98 dated 24.12. 98 requested the 

GOVt. of India, Ministry of Home.Affairs New Delhi that 
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1 
the 5 draftsman (present appllcá 

') hosthnes re 

mentioned in Appendix s to the said letter dated 24.12. 

98 may be granted revised scale of pay of Rs.1400-2300 

(IVth cPc) with effect from the date of their appointment 

on the basis of G.M. dated 13.3. 1984 issued by the 

Ministry of Finance, Department of Expendjtre and 

it Is further requested that the draftsman of Assam 

Rifles in the pre revised scale of Rs. 1400-2300 be 

granted the revised scale of Rs. 5000-8000(vth CPC) as 

the same is the justified scale as per the recoxnrnndatjon 

of the 5th Central Pay Commission as per serial X(a) 

Part B of Pirst Schedule of CCSRp) Rule 1997 instead of 

Rs. 4500-7000 as detailed in Part Aof First Schedule of 

CCS( R?) Rule 1997. It is also stated that the upgraded 

revised scale of Rs. 5000-8000 has already ben made 

applicable to the Draftsman Grade ii of CPW1 D with effect 
from 1.1.1986 vide Government of India's O.N. dated 

16.10.97 and it is requested to accord necesary sanction 

for extending the benefit to the draftsman of Assam 
R1 fles as 	

granted 
under ON dated 13.3.84 and corresponding revised scale 

granted vide Ministry of Finance ON dated 16.10.97. The 

'iredtor General while highlighted in paragraph 2 of 

the letter recommending the case of the present applicants 

vide his letter dated 24.12.98. It is categorically stated 

that the qualification requirement of civil dratsinan of 

the forece is also similar to those of CPWD Grade ii 

Draftsman it is also stated in the said letter inpara 

4 that the 5 draftsman who have been appointed between 

June 89 and August 94 were inadvertaentiy allowed pay 
Scale of Rs.1200.2040 (4th CPC) 

corresponding to pay 
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scale of Rs.330-560 (3rd CPC) in stead of Rs. 1400-2306 

(4th CP C) corresponding topay scale of Rs. 425-700 

(atd PC) and requested the Government of India, Ministry 

of Home Affairs to accord necessary sanction to extend 

the benefit of the said scale of pay to the present 

applicants with effect from the date of their initial 

appointment and corresponding scale of Rs. 5000-8000 with 

effect from 1.1.86 as per the 5th CPC. The relevant 

portion of the letter dated 24.12.98 is quoted below : 

" 4. The five Draughtsmen who had been appointed 

between Jun 1989 to Aug 1994 were inadvertently 

allowed pay scale of Rs. 1200-2040 (4th CPC) 

corresponding to pay scale of Rs. 330-5600rd CPC) 

Instead of .1400-2300 (4th CPC) Corresponding to 

pay scale of 1. 425-700 (3rd CPC). The details of 

pay scales being drawn by these five draughtsmen 

are given at Appendix B to this letter. 

5. 	3ince the Draughtsmen of Assarn Rifles are in 

the same scale of pay as applicable to Draughtsmen  
Grade ii in the cpwt and all the Draughtsmen were 
appointed before the issue of Ministry of Finance 

( Department of Expenditure) ON No. 13 (1) -ic/91 

dated 19 Oct 94 (Copy enclosed), the Ministry is 

requested to consider and approve the following on 

the basis of Ministry of Finance 0.14, No. F.5(59) 

-E. 111/82 dated 13 Mar 84 

a) 	
Five Draughtsman mentioned in 'ppexdjx B to 

this letter may please be grantee revised 

scale of pay of .1400-2300 (4th CPC) with 

effect from the date of their appointment on 

the basis of MOP ON dated 13 Mar 84, 
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J b) 	Three Draugh.tsmen mentioned in Appet3A 

to this letter at sri. 3,4 and 5 have beep 

granted revised scale of Rs.1400-2300(4th 

CPC) on completion of three years of service 0  

This may also be reviewed and revised scale 

may be granted to them from the date of 

their appointment on the basis of MOP ON 

dated 13 Mar 84. 

(c) 	The Draughtsmen of Assam Rifles in the pre- 

revised scale of Rs. 1400-2 300 (4th CPC) hage 

been granted the revised scale of Rs.4560-

7000 (5th CPC) as applicable to all Central 

categories of Central Govt. employees vide 

Part A of first Schedule of CCs( RP)Rules 

1997. The Govt. of India vide serial Xa) 

of Part B of First Schedule of CCSRP) Rules 

1997 has sanctioned revised scale of Rs.5000-

8000 to the Draughtsmen Grade II who were in 

the pay scale of Rs.1400-2300 (4th CPC).}jow-

ever, in absence of any specific sanction 

of the Ministry, this Department could not 

allow the Draughtsmen who were in the pre-

revised pay scale of Rs. 1400-2300 0  the justi-

fied scale of Rs.5000.'8000/_(5th CPC) as per 

serial X9a) of Part B of First Schedule of 

CCS(RP) Rule 1997. It is also stated that 

the upgraded/revised scale of Rs.5000-8000/.' 

has already been made applicable to the 

Draughtsmen Grade ii of CPWD with effect 
from 01.1.96 Vide Govt, of 

General of Works, cpwD ON No. 
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dated 16 Oct 97 ( 
	

idIosa)T 	aiihts.' 

men of Assam Rifles may therefore, be granted 

the revised scale of Rs. 5000-8000/-(5th CP C) 

corresponding to the scale of Rs.1400-.2300/-

(4th CPC) as per serial X(a) of Part B of 

First Schedule of Ccs(RP) Rules 1997 with 

effect from 01.1.96 in place of Rs.4500-7000 

(5th CPC). 

In view of the above, the Ministry is reques-

ted to kindly accord necessary sanction for exten-

ding the benefit to the Draughtsmen of Assam Rifles 

as sought for vide Para 5 (a) (b) and (c) above 

please. 

An early decision on the subject is solicited. 

Yours faithfully, 

Sd/- 

(R. S. Dhull) 
Colonel 
Deputy Director (A) 

for Director General - 
Assam Rjfles' 

Copy of the letter dated 24.12.98 and O.M. dt. 

16.10.97 are annexed as Annexures 7 & 8respecuveiy. 

4.11 That it is stated that due to non-sanction of the 

revised scale of pay the applicants suffering irreparable 

financial loss in each and every month ad the said loss 

is a recurring loss to each individual applicant and rise 

cause of action in every month as because similarly situa-

ted other draftsmen who were recruited prior to the recru-

itment of the present applicants in the same estab1jsent 

have been grantee the benefit of Old. dated 13.3.84 but the 

respondents did not extend the benefit of the revised pay 

ONES 
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pay scale of R.1400-2300 from thedateof_théi-rrtt1 

appointment and the subsequent revised pay scale of 

lIs.5000-8000 with effect from 1.1.1996. Therefore the 

application is well within the time. It is pertinent to 

mention here that the applicants submitted several 

representations before the competent authorities, although 

the case of the appli: ants has been taken up by the 

Director General of Assam Rifles with the Ministry of 

Home Affairs but the same has not been settled till 

filing of this application. The applicants submitted 

detailed representation before the authorities from time 

to time as for example on 22.8.97, 17.5.98, 23.10.98, 

8.1.2000, 28.7.97 0  1.8.97 0  12.2.98, 17.8.98, 10.12.98, 

12.2.98, 24.6.98, 12.8.98, 23.10.98. However the Director 

(A) of the office of the Director General Assam Rifles 

Shillong vide his letter bearing No. A/I-A/89/AKD/pers/ 

476 dated 20.1.2000 informed the Headquarter Nagalánd 

Range (s), Assam Rifles /o 99 APØ with reference to 

representation dated 8.1.2000 submitted by the applicant 

No.1 that the case for grant of pay scale as requested 

has already been taken up with the Ministry but the case 

is still under process/examination under Ministry level 

and the benefit of fx 	pay scale to eligible draftsmen 

would be granted on receipt of the instruction from the 

Ministry of Home Affairs. But surprisingly although 

about a year have already elapsed from the date of 

intimation of letter dated 20.1.2000 but no favourable 

decision is communicated tiii fithing of this application 

before the Hon'ble Tribunal regarding grant of revised 

scale of pay to the applicants. Under the compelling 

circumstances finding no other alternative the applicants 
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approaching this I-IOn'ble Tribunal praying for a direction 

upon the respondent to grant revised pay scale extended 

to the Draftsman Grade II vide CM dated 13.3.84 issued 

by the Government of India, Ministry of Finance, Depart.. 

ment of Expenditure and also the benefit of subsequent 

revision of pay scale 5000-8000(5th PC) with effect 

from 1.1.96 vide O.M. dated 16.10.97 Issued by the Govt. 

of India, Ministry of Finance, with all consequentiai 

service benefits including monetary benefits. 

A few copies of the representations referred to 

above are annexed as Annexures..9 series and the 

letter dated 20.1.2000 is annexed as Annexure..10. 

4.12 

That your applicants further beg to state that 

the Director General, Assam ifles vide his letter bearing 

No. /V-1V86-87/Diy98/334 dated 19.3.99 further requested 

the 	of India, Ministry Of Home Affairs to accord 

necessary sanction for grant of pay scale for Civil 

Draftsman in Assam Rifles as asked for vide Para 5(a) 

(b) and (c) of the letter dated 24.12.98 but surprisingly 

no decision has been received from the Government of India 

Ministry of Hme Affairs, New Delhi till filing of this 

appli(:ation regarding sanction of revised pay scale 

to the present applicants. 

C0py of the letter dated 19.3. 99 is annexed as 

pexure..1j 

4.13 That it is stated that similaijy situated draftsman 

after issuance of Office Memorandum dated 13.3.84 have 

been grantee the benefits of revised scale of pay therefore 

there is no difficulty on the part of the respondents 

to extend the same benefit to the applicants. 

cob 



4.14 That your applicants beg to state that the present 

applicants are entrusted with the similar duties and 

responsibilities like those draftsman of CPWD who are 

working in the grade II draftsman, moreover applicants 

are having similar recruitment qualification. Therefore 

the present appli ants are entitled to the benefit of 

revised pay scale granted by the Government of India, 

Ministry of Pinance, Department of Expenditure vide G.M. 

dated 13.3.84 or from the date of their initial recruitment 

and also entitled to subsequent revised scale of pay of 

Rs.5000-8000 (5th CPC) with effect from 1.1.1996 in terms 

of the O.M. dated 16.10.97 issued by the Government of 

India Ministry of Pinance, Department of Expenditure. 

4.15 That this application is made bona fide and for 

the cause of justice. 

5. 	Grounds for reliefs with legal provisions. 

5.1 	For the applicant possess the similar recruitment 

qualification like those draftsman working in the 

CPWD, this very fact has also admitted by the DGAR 

Shillong while recommending the case of the applicants 

for grant of high.er revised scale of Rs.425/700 and 

further revised scale of Rs.1400-2300 from the date 

of their initial recruitment vide DGAR letter dated 

12 May/June 89 and 24.12.98. 

5.2 	For that the benefit of higher revised pay scale 

at par with Grade II draftsman of CPWD have already 

been extended to some of the similarly situated 

Draftsman working under the Director General of 

Assam Rifles as such denial of the benefit grantee 

3'  
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under O.M. dated 13.3.84 is violative of Article 

14 of the Constitution of India. 

513 	For that the respondents particularly Director 

General of Assam Rifles admitted the' fadt that 

the present applicants have been inadvertantly 

placed in the scale of pay of Rs. 1200-2040 and 

strongly recommended for extension of benefit of 

higher revised scale of pay Rs.1400-2300 (pre-

revised 425-700) from the date of their initial 

recruitment in terms of ON dated 13.3.84 and also 

for grant of reisd pay scale of Rs. 5000-8000 

with effect from 1.1.86 in terms of OIM. dated 

16.10.97. 

5,4 	For that the pay scale of Rs, 1200-2040 was not 

in existence at the time of initial recruitment 

of the applicant to the post of draftsman in the 

establishment of Director General Assam Rifles 

as per the order of the Ministry of Finance, 

Department of Expenditure, kaxx 	issued from 

time to time. 

55 	For that the present applicants are civilian 

Central Government employees working in the 

establishment of Government of India, as such they 

are entitled to the benefit of revised pay scale 

granted under the 0.M. dated 13.3.84, 

5.6 	For that the respondents categorically admitted 

while recommending the case of the applicants 

through their letter dated 24. 12. 98 to the Govt. 

of India, Ministry of flome Affairs that the present 
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applicant having similar recruitment. qualifjcatj0 

like those of Grade ii draftsman working in CPWD 
as such the applicants are entitled to the benefit 

of revised scale of pay. 

5.7 	
For that the OM dated 11.9.97 

issued by the Govt. 
of India, Minji', of Finance, Department of 
Expenditure also grantee the higher scale of 

. 42570 (revised 140023OO) to the draftsman  
Wdtking in the 

Govt. of India Offices Working in 
the.pay scale of Rs. 330-.560 as 

such the applicants 
are entitled to the scale of Rs. 

2i2 14002300) with effect from their initial 
recruitment 

5.8 	
For that the applicants approached the authorities 

from time to time by filing representations but 

no decision has been taken tiii date by the Govt 

of India, Ministry of Home 
Affairs in spite of 

recoefldation made by the Director General, Assa 

Rifles Shillong 

	

5.9 	
For that denial of benefit of higher revised pay 

scale to the present applicants while the same benefit 

already granted to Other similarly Situated draft5 

man in the same establi$ent is violative of 
ArtCile 14 of the 

	

5.10 
	

or that the applicants are Suffering irreparable 
financjai lOSS in 

each and every month due to arbj 
trary denial of higher revised scale 

in spite of 
repeated recommendation by the Director General of 
Assam Rifles %illong wh

ichJ4 also will adverseiy 
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effect in the matter of their pensionary benefits 

in future. 

6. 	Details of remedies exhausted : 

That the applicants state that they have no 

other alternative and other efficacious remedy than to 

file this application. Representations through proper 

channel were submitted by the applicants but no favourable 

action has yet been taken by the respondents. 

7, 	Matter not previously filed before any other 

Tribunal or any other authority. 

The applicants further declare that they had not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which this application 

has been made, before any other Court or any other authority 

or any other Bench of the Tribunal nor any such applica-

tion, writ petition or suit is pending before any of them. 

8. 	Reliefs sought for : 

Under the facts and circumstances of the case the 

applicants pray that Your Lordships woi.ld be pleased to 

issue notice to the respondents to show cause as to why the 

reliefs sought for by the applicants shall not be granted, 
call for the records of the case and on perusal of the 

records and after hearing the parties on the cause or 

causes that may be shown, be pleased to grant the following 

relief(s) : 

That the Hon'bje Tribunal be pleased to direct 

the respondets particularly the respondents nos e  
1 and 2 to accord necessary aanctjon for extension 
of higher revised scale of pay of  Rs. 14002300 

I 
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to the applicants from the rT1vedate of their 

joining in terims of O.M. No. F.59.E.III/82 dated 

13.3.84 issued by the Government of India, Ninistry 

of Finance, Department of Expenditure, New Delhi 

and further be pleased to direct the respondents to 

grant corresponding revised scale of pay of Rs.5000-

8000 (Pre-revised 1400-2 300) with effect from 

1.1.1996 in thrms of O.M. No.23/14/97-EC-IX 

dated 16. 10.97 with xomatim arrear monetary benefits. 

8.2 	Costs of the Application 

8.3 	Any other relief/reliefs to which the applicants 

are entitled to under the facts and circumstances 

of the case and as may be deemed fit and proper 

by the Hon'ble Tribunal. 

Interim Reliefs prayed for : 

Pending disposal of this application, an observation 

shall be made that pendency of this application shall not 

be a bar for the respondents to grant higher revised 

pay scale to these applicants, more so in view of the 

Section 19(4) of the Administrative Tribunals Act. The 

applicants also pray that the instant application be dis- 

posed of expeditiously. 

000*00000**9 60  

*his application has been filed through Advocate. 

110 	Particulars of I.P.O. 

i. 	I.P.0. No. 	 C& 	° 

ii, 	Date of Issue  

Issued from 	: G.P.O., Guwahati. 
iv. 	Payable at 

12. 	List of enclosures: 
As stated in the Index. 

: G.P.O., Guwahatj. 
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VERIFICATION 

I t  Shri Ani]. Kumar 'D', Son of Shri N. Damodaran, 

aged abott 32 years, working as Dratfsman Grade II, 

in the office of the D.I, G., Assam Rifles Hqrs, 

Nagaland, Range( S), C/o 99 APO, one of the applicants 

in this Original Application, have been duly authorised 

to by the other applicants to sign this verification, 

accordingly I verify and declare that the statements 

made in paragraphs 1 to 4 and 6 to 12 are true to my 

knowledge and those made in paragraph 6 are true to 

my legal advice which I believe to be true and I have 

not suppressed any material fact. 

And I sign this verification on this the 
j:L 

day of Novcniber, 2000. 

tL 

5ignature 
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Tele No.PABX 23510/231  .:  

Bharat Sarkar 
Govt of India Gri1Mantralaya 
Ministry of Home Affairs 
Mahanirdeshalaya Assam Rifles 
Directorate General of Assam Rifle 
Shillong793011 

A/V-./15-80-81/part/143 	24 May 89 

Shri Ani). Kumar 1) 
C/o Mrs Dakshayani.B 
112/15/114, Lake Side 
ITI Powai 
Bombay-76 

APPOI WTMENT -DRAUGHT SMAN 

1. You are hereby selected for appointment to the post 
of Draughtsman grade-Ill against the vacancy of HO Manipur 
Range, C/o 99 APO in the scale of pay of Rs.1200-30-1560-B-
40-2040/- per month plus other allowances as admissible 
under the existing rules from time to time. The appointment 
is purely temporary and may be terminated with one month 
notice from either side. 

2. Your appointment is subject to fulfilment of the follow-
ing conditions and production of certificates :- 

A medical fitness certificate from District Medical 
Officer or from a civil surgeon before joining 
the duties. 

A character certificate from Class-I officer or 
District Magistrate in support of your good 
character and anticedents. 

Matriculation certificate in original alongwith 
other testimonials in support of your educational 
qualification and age. 

You are liable to serve anywhere in Nagaland, 
Manipur, Mizoram, Tripura, Arunachal Pradesh, 
Sjkkin or wherever Assam Rifles units exists. 

Your appointment is provisional subject to satis-
factory police verification of your character and 
anticedents. 

No TA/DA will be admissible for joining the duty. 

3. You will report for duty to HO Manipur Range Assam 
Rifles, C/o 99 APO on or before 25th June 89 failing which 
your appointment will be treated as cancelled. The nearest 
railway Station of Nanipur Range is Dimapur. 

Sd,/- 

(u.K Mohanty) 
Lt.Co]. 

Assistant DirectorXA) 
Copy to 	 for Director General Assam 
HQ Manipur Range Assam 	Rifles 
Rifles,c/o 99 APO 

2. Pers file 	- for information and necessary action. 
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Tele No, PABX 27510 	REGISTERED 
Extn 550 	

Bharat Sarkar 
Government of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate Genera]. Assarn Rifles 
5hillong-793011 

A/V-A/15-80-81/part/120 	24 Oct 90 

Shri Jose.S 
C/o M Sam 
DGAR, Shillong 

APPOINTMENT DRAUGHPSMAN 

11 You are hereby selected for appointment to the post 
of Draughtsman Grade III against the vacancy of HO Nagaland 
Range(N) Assam Rifles, C/p 99 APO in the scale of pay of 
RS.1200-301560..EB_40..2040/... per month plus other allowances 
as admissible under the existing rules from time. The 
appointment is purely temporary and may be terminated with 
one month notice from either aide. 

2. Your appointment is subject to fulfilment of the 
following conditions and production of certificates :- 

A  medical fitness certificate from District Medical 
Officer or from a Civil Surgeon before jOining the 
duties. 

A character certificate from Class I Officer or District Magistrate in support of your good character 
and antecedents. 

Matriculation certificate in original alongwith other 
testimonials in support of your educational quaifica 
tion Xand age. 

You are liable to serve anywhere in Nagaland,Manjpur, 
N±zMizoram, Tripura, Arunachal Pradesh, Sikkjm or wherever 

Assai'n Rifles units exists. 

Your appointment is provisional subject to satisfactory 
police verification of your character and antecedents. 

No Th/DA will be admissible for joining the duty. 

You will report for duty to HO Nagalana Range (N),Assam 
ifles, C/o 99 APO on or before 30 Nov 90 failing which 

your appointment will be treated as cancelled. The nearest 
Railway station of Tuerisang, Nagaland Range(N) is Jorhat. 

Sd/- 
(J. S. DhI lion) 
Lt. Col 
AD(A) 

Copy to 	 for Director General Assam Rifles 

HQ Naga1an Range(N) - for information and necessary Assam Rifles 	
action.In this ref this Dte ç/o 99 APO 	 5ignal No. A-3218 dated 24 Oct 
90. 

Personal file. 

/ 
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Tele No. PABX 230222 	 REGISTERED 
Extn 5550 

Bharat Sarkar 
Govt. of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate General Assam Rifles 
Shj 1 long -793011 

A/V-.W15 -89-8/part 
Shougaijam Kuraari Devi 
/o Th. Nanda Kurnar Singh 
Office of the Addl. s,p(R) 
Imphal, Manipur 

APPOINTMENT -DRAUGHT SMAN 

1. You are hereby selected for appointment as Draughtsman 
in Assarn Rifles against the existing vacancy in the scale 
of pay of Rs. 1200-30-1560-EB-40-2040,/ p.w, plus other 
allowances as admissible from time to time. The appointment 
is purely temporary and may be terminated with 1 (one) month 
notice from eithr side. 

2. The following certificates will be produced while 
joining the duties :- 

Educational/Technjcal/professioflal and other certifjca-
tes as proof of age and qualification. 

A character certificate from a Class 1 Officer or 
1 irst Class Magistrate. 

A medical fitness certificate from District Medical 
Officer or from civil burveo n . 

3. No T'DA will be admissible to you for joining the 
duty. 

4. Your appointment is provisional subject to satisfactory 
Police verification of your character and antecedents. 

5. You are liable to serve anywhere Assam Rifles units 
are deployed. 

6. You will report and submit your joining report at this 
Directorate on or before 31 Aug 94 for further posting, 
failing which this appointment letter will be treated as 
cancelled, 

7. Your post is likely to be combatised. 

Sd,'- 

(Rakesh Sharma) 
Lt. Col 

Assistant Director (A) 
for Director General 
Assam Rifles 
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No. P5 (59)-E.III/82 
GOVERNMENT OF INDIA/BHARAT SAPX?R 
MINISTRY OP FINANCE 
(DEPARTMENT OF EXPENDITURE) 

New Delhi, the 13th March, 1984 

OFFICE MEMORANDUM 

Subject ; Revision of pay scale of Draughtsmen Grade 111,11 
and I in 411 Government of India offices on the 
basis of the Award of Board of Arbitration in the 
case of Central Public Works Department. 

The undersigned is directed to state that a committee 
of the National Council (Joint Consultative Machinery) was 
set up to consider the request of the Staff side that the 
following revised scales of pay allowed to the Draughtsmen 
Grade I, II and III working in Central Public Works Depart-
ment on the basis of the Award of Board of Arbitration may 
be extended to Draughtsmen Grade III, II and I in all 
Government of India offices : 

Original Scale 

Draughtsmen Grade I Rs.425-700 

Draughtsmen Grade II Rs.330-560 

Draftsmen Grade III Rs.260-430 

Revised scale on the 
basis of the Award 
Rs. 550-750 

Rs, 425-700 

Rs.330-560 

2. The President is now pleased to decide that the scales 
of pay of Draughtsmen Grade III, II and I in Of fices/ 
Departments of the Government of India, other than the 
Central Public Works Department, 

may be revised as above provided their recruitment 
qualifications are similar so those prescribed in the case 
of Draughtsmen in Central PDblic Works Department.Those 

wo do not fulfil the above recruitment qualification will 
continue in the pre-revised scales. The benefit of this 
revision of scales of pay would be given notionally with 
effect from 13.5.1982, the actual benefit being allowed with 
effect from 1.11. 1983, 

3, Mmdi version will follow. 

Sd!- 

(R. C.PTJRI) 

To 	
DEPUTY SECY. TO THE GOVT. OP INDIA 

All Ministries. 

e  I'l-1 IT-6i 
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F.No,5 (13)-E,III/87 
Government of India 
Ministry of Finance 
Department of Expenditure 

New Delhi the 11th Sept.197 

OFFICE 	OPANDUM 

Subject : Representation of the Third Central Pay 
Commission - Pay scale of Draughtsme.... 
Revision thereof. 

The undersigned is directed to state that the 
Government had accepted the recommendation of the Third 
Central Pay Commission contained in para 81 (iii) of 
Chapter 14 o -ie Report relating to replacement scales of Rs. 330-5 	and Rs. 425-700 to be prescribed in the given 
ratio to e Dpaughtsmen in the pre-revised scale of Rs.205-29 

2. ,f Th"aboie decision was challenged by a section of eroy 	
of the Ordnance Factories Organisatj, Ministry 

/nion

fence, in the Supereme Court of India. The Hon'ble 

ersus 
Ci 	in its judgemen delivered on 1st May, 1985, in the 

Appeal No. 3121 of 1981. P. Savita and Others 
of India - accepted the appeal and allowed the 

replacement scale of Rs. 425-700 to those Draughtsm also 
who had previously been given the scale of Rs. 330-560 on the 
basis of the above recommendation of the Pay Commission. 
Action has been taken separately to implement 
of the Hofl'ble Court. 	 the judgernent  

3. 	
The uestion of extension of the benefit of the 

judgement of the Supreme Court to the similarly placed Draughtsmen in other Ministries/Departments of the Government 
of India has been under s6fisideration of the Government. 
President is now pleased to decide that the Draughtsmen as were in the pay scale. of Rs. 3 30-560 based on the recommenda 
tions of the Third Central Pay Corn ission as referred to in 
para 1 above, may be given the scale of Rs. 425-700 flotionaily from 1. 1.1973 and actually from 

Sd/- B.Kumar 

To 	
UNDER SECRETy TQ THE GOVT. OF INDIA 

All Ministries/Departments etc. 
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DIRECTORATE GENERAL ASSAM RIFLES : SHILLONG-ji 

ORDER 

A/V-A/15-80-81/162 	Dated Shillong the 08 Nov 85 

11 The Director General Assam Rk Rifles is pleased to 
sanction the revised scale of pay of Rs. 425-15-500-EB-560-

20-700/- per month to the undermentioned Draughtsmen of 

Assam Rifles. The revised scale of pay as above will be 

given effect notionally from 13 May 82 while the benefit 

will be allowed with effect from 1st Nov 83. 

Shri T.K.Ramchan&an Nair, AC Range 

Shri B.K.Mjtra, NL Range (s) 
C) 	Shri P.ZVI.M Nair, NL Range (N) 

Shri Alok Acharjee, MR Range 
Shri P.N. Ojha, DGAR 

Shri N.K. Choudhury, ARTC 

2. Pay in the revised scale of pay will be fixed under 

FR 22(a) (ii) read with Audit Instruction (1) below FR 22 

Authority :- Govt of India, Ministry of Finance,Deparent 
of Expenditure, New Delhi 014 
82 dated 13 Mar 84, 

Sd/- 

(P. E.Menon) 
Lt Gen 

Director General Assam Rifles 

Memo No. A/ V-) /15-80 ,81/162 	Dated Shil]Long the 06 Dec 85 
Lopy forwardedto : 

Accountant General 
Central and Aruncahal Pradesh, Shillong. 
Pay and Accounts 0ffice Assam Rifles, Laitulokhrah, Shillong, 

List 'A' 

Est Branch 
,' 	 (Internal) 

Engr Branch 
6 • Office copy 

D.K,Kapur ) 
Lt. Co). 
AD (Adm) 

for Director General Assam Rifles 
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No. I.-12016/1/77-PERS. II 
GOVERNMENT OF INDIA/BHARAT SARKAR 

MINISTRY OF HOME APFAIRS/GRIH MANTRALAYA 

New Delhi dated the 04.2.1981 

NOTIFICATIO 

In exercise of the powers conferred by the proviso to 
article 309 of the constitution, the President hereby makes 
the following rules regulating the method of recruitment to 
the posts of Engineering Staff( Technical) in the Assam 
Rifles under the Ministry of Home Affairs, namely :- 

11 Short title and commencement 

j. These rules may be called the Assam Rifles Engi-
neering Staff (Technical) Recruitment Rules, 1981. 

ii. They shall come into force on the date of their 
publication in the Gazette of India. 

Number of posts, classification and scale of pai : 

The number of posts, classification and the scale of pay 
attached thereto, shall be as specified in columns 2 to 
4 of the 5chedule annexed. 

Method of recruitment, age limit, qualification etc. 

The method of recruitment, age limit, qualifications 
and other matters relating to the said posts shall be 
as specified in columns 5 to 13 of the Schedule afore-
said. 

Disqualifications 

No person - 

who has entered into or contracted a marriage with 
a person having spouse living or 

who, having a spouse living, has entered into or 
contracted a marriage with any person. 

shall be eligible 
posts. 

Provided that the 
that such marriag 
law applicable to 
marriage and that 
exempt any person 

. Power to relax. 

for appointment to any of the said 

Central Government may, if satisfied 
is permissible under the personal 
such person and the other party to the 
there are other grounds for so doing, from the operation of this ziile, 

lhere the Centtal Government is o °Pfl1 
	that f 

necessary be 
or expedient so to do, 	may, 

or Perso 	e 	 by order for 

reasons to 	recorded 
in writing relax y of the Prov1j05 f thes rules wj respect to any 

cl5 or 
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6. 	Saving 

Nothing in these rules shall affect reservations, 
relaxation of age limit and other concessions required to 
be provided for candidates belonging to the Scheduled Castes 
and the Scheduled Tribes and other special categories of 
persons in accordance with the orders issued by the Central 
Government from time to time in this regard. 

Sd!- 

• 	 (H.c.BsHI) 
DEPUTY SECY TO THE GOVT. OF INDIA 

To 

The Manager 
Government of India Press 
Mayapuri, Ring Road 
New Delhi 

No.I.12012/1/77-Pers.II 	Dated the 04 Feb 1981 

Copy forwarded to : 

Department of Personnel and AR New Delhi 

Ministry of Law, Legislative Department, New Delhi 
3 	The Director General of AssamRifles, Shillong-793011. 

4. The Subordinate Legislative Committee (Lok Sabha) Sectt, 
New Delhi. 

Sd/- 

(H.c. BAKS1-1I) 

DEPUTY SECRETARY TO THE GOVT. OF INDIA 



.t, 	 . 	 . 	 . 

	

. 	 - C 

	 a 	 • 	 . - . 	 . 	 . 	 - . : 
	 • - 	

J- ,- 	 - 

- 	 - 
' 	: ' -e cf 	1c. of 	C1ass1fic: -rJcn 	Sea1e of. toy 	' Iaetiaer Ae 	- Educitinai fr'eer 

pcst- 	- pcst - 	- 	dtrer age nu 
tion 	Thr...- 	qua11fj6a 	datonE1tic- 
rost r d.irect tions 	ou.2.11c- ic 

	

• ,• 	 ncn-se- recruit required  
1etion 	•-- 	i'cr 	 Drescribed 

•- 	 •:.- 	 --poet 	.:-. 	-. 	dixet 	£cr dect 
- 	- 	 recrut 	xez is 

- 	 7 

 

will cpp1y 
- 	 in the 

:otee 

-- - ------- - - - ------- 3--------- - ---- ----- --- - 

1, Cvcx- 	I 	Genl Ceti.z1 f ',5-15-500- 	 25 	 tric c± 	it 	2 crs 
Liecr 	' 	Servioc Group 	 (reL.xable equiv1ent 1tp1ic.ble 

Gotte 700/- 	 c-ole . u,tc 35 	and Lip10 
Zfrjj,j i.d. 	. 	 - 	- 	ye.rein 	in Ovei ueer 

tne coe 	ooure £r' 
or (ovt- - by Govt 

- -. 	: - 	: 	 - • aexvantb 	necrin 	•• 
- 	 Ifl3titU.tM 

2 iruun- 9 	-do- 	 i 330-1-0-360- 	-dc'- 	25 ye..e 'm l"tric cr 	-do- 	2 
(ib1e equivalent 

- 	upto 35 	d.iplo.n in - 	 yexs in - 	 the.c.ae  oL 1rei unr icoc- 
7 - 	- - 	- - Govt 	gniaed 

- 	
aervmts) - institiltian) 	- 

' The CIUC.i dte 	d.ete .rinr -t'ie ue 1iit -. ntioned 	c-cit -Ic-----6 ci 	I £:iLit tz.t 	1es 
will in -cb c-se r. tce 	c-  xecept cf uppl.c.tticr lrcc. ca-te in 

(ct'ieI tzn the nd a mm an nd icccax I1anas nd I.kshidweep) 

L' zcec't cf 'c3ts, tne -.. 	 t't o wic 	re 	 xoxjn e 1cyint &C.-: e the crc_. 
ct .cr oetcr.j iz ii.. . 	1it wiil in eic c.-se ce tuc ).3St 1te LttG 	1 	t 

p1i.z 	 x. 	to scit t'it 	 - 

qq 

__ _ 	-A 



- 	 - 

	

- 	

S . 'Etcd c. . 	 i_u <. ol rcru3.tirg 	. . . .— •': 	
OOtiCfl 	 ta. 	 '- dcter b1 c.c: 	 , rcetin/deut,jon 	Cc.-t-t 	 t 	1uch 	:•t _ 

- r..cru.itE1t 	 !t_ - & gr.td frcc 	ccot 	
W 4 0n P211c 	ç oc'ot,cr 01 	 'iicz 

	al 

deutjcn or d 	 ticr trzier to bc o: tf.i'fer 	- - 	
- nd thdpxx 	rCc'i-t1d 	 - 	

- 	 tLd in maicir 
to b e £i11c ,, vriou, 	 • 	 - 	 - 	- - 

thoa.:: 	
.•,•• -•.• 	 - 	.-: 	 - - 

10 
 

: 	 ot p1cb1c 	t1N: Det L3Fctor Gcnr1 Znt 	11b1 
4 	

iL3auta ±%U1e3 - 	- 	-±S 	- 
1. iit.nt I -to -  Gcrtr,t 
S.L3oic hiflo3(b(/) JJircctort0 Gt..'icr1 '-Aor*m .D.jI1øj 	 - - 	

- 	 2.-O 	oZiicr bo1onjr. to 0rou1 , 
ctjory froa Oth 	Dprtr 	ctt'c..r 

- 	
- 	 Z±iin Au H.t1j. - 	 - 	

Stu 	OfI±cr 2 	Lt0ru tQ Ger_1 

	

B direct rLcruiLntNct aplicib1e w 	 - 

 JJeuty Iripatcr ('or.z1 	 'o-t uppli- - 	 (deadqturtcr) 	
c.io 

- 	) 	1r18t..flt Ifl3Pctor CL fai, ez - 	Ri.11ç3 (t%), Dtoi,t 	r1 'n 
- 	 - 	

. 	 -. - 

2. One Offici oeio g  to Grcup A ctg*Iy lrcui otr de Ar 41nent. ottir 	 - - thin js3uzu u.f1e9. - 

	

- 	 - 	
sjy - - - 2 	- 	--- - 

- 	 --- 	- - 
	Sff Ocer(), DLccr te 	- 

•: - 	

. 	 . 	. 	 - - 
	en'r1 G 	esi  

A 	- --. 



-35- 
Annexure-6 

Bharat Sarkar 
Government of India 
Grih Mantra].aya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate General Assam Rifles 
Shillong-793011 

1/V.-A,/86-87/DyV59 	12th June 89 

Govt. of India 
Ministry of Home Affairs 
(E-Iv) 
New Delhi 

RE-ORGANISATION OF THE CADRE OF DRAUGHTSMAN INTO GRADE I. 

Sir, 

1. I am directed to refer to the Ministrys letter NO.11. 
27012/111/87-pp,iV dated 21 Mar 89 and to state the following 
for your kind consideration please. 

2. This Department is authorised 12 posts of Draughtsman. 
As per Recruitment Rules of the category of Draughtsrnan, the 
pay scale of the post was RS.330-10-360EB_380_15_500..EB...15.. 
560/- (pre-revised) and the recruitment qualification pres-
cribed was under : 

Matric or equivalent. 

Diploma in Draughtsmanshjp from any recognised 
Institution. 

3. The pay scale sanctioned to the category of Draughtsman 
of the department is equivalent to that of GradeIi Draughts-
man of CPWD. Since the post of Draughtsman of this Department 
bears the pay scale of Rs. 330-10-360-EB380...15_500...15_560/.,. 
as that of Grade II Draugbbsman of CPWD, revised pay scale of 
Rs. 425-15- 00-EB...15.560_20_700/... (pré-revised) was duly 
admitted to those who fulfilled the Eequirement of recruitment 
qualification5 as provided under para 2 of Government of 
India, Ministry of Finance, Department of Expenditure under 
their OH No. F.59-E.III/82 dated 13 Mar 84. 

4. A good number of Draughtsman out of the above posts have 
completed about 15 years of service in the same post and 
grade. At present there is no further Promotion/grading 
available in this department. They fulfil all conditions for 
being promoted to grade I Draughtsrnan as per the CPWD pattern, 
Hence a case was taken up with the Ministry of Home Affairs 
for consideration of declaring 4 posts of Draughtsmen out of 
12 posts as grade I vide this Directorate letter N. A/V-A/ 
86-87/DW3 dated 14 Aug 87. In reply the Ministry has sugges-
ted vide letter No.II. 2 7012/111/87_pp IV dated 21 Mar 89 to take UP the case for amending the Recruitment Rules in the line of CPWD. 

5 • A proposal for amending the present recruitment rules 
aproved by the Ministry vide their letter No.1.12016/1,, 
7T-Pers.11 dated 04 Feb 81 (copy enclosed) is submitted 
herewith at appendix 'A in line of CPWD pattern, There is 

 no grading mentioned in the existing Recruitment 
Rui5, In 

COfltd.. 

_1 -1 
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the above Recruitment iKules  column No.1,2,4 and 7 of the 
schedule is required to be amended as mentioned below for 
giving further promotion to the existing Draughtsmen :- 

Column numner 	Provisions in the approved Amendment proposei 
Recruithent Rules 

Co. No.1 	Draughtsman 	 Draughtsman Grade II 

Col. N0.2 Draughtsman 9* 	 Draughtsman Grade II - 
8* 

Col.No.4 	Rs.425-15-.500-EB-j.5-560- Rs.1400-40-1800-EB-50- 
20-700/- (pre-revjsed) 	2300/- 
(revised as per MHA 
letter F.59-E.III/82 
dated 13 Mar 84) 

Col. No.7 Matric or equivalent 
Diploma in Draughtsman 
ship from any recogni-
sed Institution. 

To add :- 
Preference will be given 
to the candidate who 
possess one of the follow 
ing technical qualifica-
tions 

*Ar present the post is increased 	i. Three years Diploma 
as 12 instead of 9 due to expan- 	in Civil engineering 
sion of the Forde. (Out of above 	from a recognised 
12 posts of Draughtsman II 	 Institution 	OR 
8 Draughtsman be declared as  
Dragghtsrnan Grade 1 	 ii. Two years Surveyor .1 and 4 	

Diploma (including six Draughtsman be declared as Grade 1. 
A separate proposal for approval of months apprenticeship)

from a recognised Insitli- recruitment rules in respect of 	
tute or equivalent Draughtsman Grade I is attached 

at Appendix 's'). 	 OR 

iii.Three years Diploma. 
in Archjtectual Draughts 
manship from a recogni-
sed institutedor equiva1 
ent. 

6 	Also a fresh proposal for approval of Recruitment Rules 
in respect of Grade...I Draughtsman is enclosed at Appendix's' 
for your consideration and early sanction please. 

7. In view of the above, it is submitted for consideration and approval of the following please :- 

Approval of amendment of the existing Recruitment 
Rules in respect of the Draughtsman in the line of 

I. Central Public Works Department - attached at Appendix IA* 

Approval of the fresh Recruitment Rules in res-pect of D
raughtsmanGrade i in the line of Central 

PublIc Works Department - attached at AppendixiB. 

Contd.,. 
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c) 	Consideration for approval of the third of 
the post of Draughtsman in the Assaxn Rifles to be 
declared as Draughtsrnan Grade I in the scale of pay 
of Rs.1600-50-2300-EB-60-2660/- (R.550-750/- Pre-
revised) i.e. out of existing 12 posts of Draughtsmaü 
Grade II, 4 posts may be declared as Draughtsmen 
Grade I to be filled on promotion from Grade II 
Draughtsman subject to completion of 8 years quali-u 
fying service and on recommendation of the Depart-. 
mental Promotion Committee. 

8. You are requested to convey the early sanction 
on the above subject please. 

Yours faithfully 

Sd/- 

(J.Ic. NOHANTY) 
Lt. Col 
AD(A) 

for Director General Assam Rifle 

Copy to 

Shri H.R,Sharma 
Commandant 
AD (Liaison) 
Detachment Assam Rifles 
A-282 Meera Bagh 
(Pachim Vihar) 
New Delhi 110041 

You are requested to liaise 
the case with concerned 
Sect of the Ministry for early 
approval/decision please. 

0 
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REGI STERED 

Bhrat Sarkar 
Government of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate General Assam Rifle8 
Shillong-793001 

A/V-?V86-.87/0W98305 	24 Dec 98 
The Government of India 
Ministry of Home Affairs 
(Pers.Ii/pp. V Section) 
New Delhi-11000j. 

ANOMALY IN PAY SCALE OP CIVILIAN DRAUGHTSMj IN 
"X3MxX12JX= AS SAM RI PLES. 

Sir, 

11 I a directed to refer to the Ministry's letter No.45025 
/33/9Q4ers/PT.V dated 20 Dec 94 and this Directorate letter 
No.//V-AJ96/DP/266 dated 31 May 98 (copies enclosed) and to 
StAte that representations are being received from serving 
(vil Draughtsman of this Organjsatjon on the following 

issues :- 

/ 	(a) Revised Scale of pay. Non admittance of revised j 
scale of pay on the basis of the Award of Board of 
Arbitration vicle Ministry 	 of 1 
Expenditure) OM No. P.S )-P-III/82 d0ted 13 Mar 84 
(Copy enclosed). 

Date of Admissibilitv of Revised scale. To allow 	' th e 	sed scale of pay as per Ministry of Finance ON 
hed 13 Mar 84 with effect from the date of their 

ntment 	t±&of after 3 years of service on the 
autiiority of Ministry of Finance ON quoted above, 

Revised scale of pay(th cPc). To allow the 
revisedsle (5th CPC) of Rs.5000-.8000 as per serial 
x(a) Part B of First Schedule of ccs (RP) Rule 1997 
instead of Rs,4500..7000 as detailed in Part A of first 
Schedule of CCS(RP) Rule 1997. 

/c2. The present authorisation and holding of civilian 
,
raucthtsman is 10 in Assam Rifle, The post is being 

I 

	

SGO(3rd CPC) as per the approved 
ombatised progressively on wastage. The pay scale of 
aughtsman wass.3  

ecruitment Rules for Draughtsmen of 1981 (copy enclosed), No grading of Draught 	e.g. Grade I, II 	 r and iii eve existed in Assam Rifles However, the 	 were -in the same scale of pay as applicable to 	 Grade II in 
the CPD. The qualificaj0 requirern5 of civil Draughts.. 

man of the Force is also similar to those of CpWrj. In this connection a Copy of CPWD, 5hillong letter No•9(6)/85_jsc/ 1001 dated 02 Apr 85 is enlosed, 

3. The Ministr y of i
r 	of 	 Expenditure v id 

their ON No. F 	naflce Depatment 
dated 13 Mar 1984 further revised the Pay scale of 	

of Other 

A 



Departments of Govt. of India other than CPWD based on the 
Awaru ot Board of Arbitration in respect of Draughtsmen of 
C.P.W.D. This Department accordingly extended the benefit 
of upgraded pay scale from Rs.330-560 to 425-700 (3rd CPC) 
t9, the civilian Draughtsme bssam Rifles. Accordingly 

~atAppendix
f existing 10 áiviliañ Draughtsmeri, five Draughtsmen 
n receipt of higher scale of pay as per details given 

\ 	Ato this letter. 
• I I

\, 4. 	The five Draughtsmen who had been appointed between 
\ Jun 1989 to Aug 1994 were inadvertently allowed pay scale 

• 	%\ of Rs.1200-2040 (4thCP C) corresponding to pay scale of. 
Rs.330-560 (3rd CPC) instead of Rs.14 OO- )00  (4th CPC) 
correspondjng to pay scale of Rs.42'S-700(3rd CPC). The 

L%\detaiis of pay scale being drawn by these five Dráughtsmen 
given at Appendix B to this letter. 

LY 

Since the Draughtsmen of Assam Rifles are in the 
same scale of pay as aYicable to Draughtsmen Grade II 
in the CPWD and all the Draughtsmen were appointed before 
the issue of Ministry of Finance ( Department of expenditure) 
ON No.13(1)-IC/91 dated 19 Oct 94 ( Copy enclosed), the 
Ministry is requested to consider. and approve the following 
on the basis of Ministry of Finance O.M .  No. P.5(59)-E.III dated 13 Mar 84  

() 	F.v Praughtsmen mentioned in Appendix B to 
his letter may please be granted revised scale of 

/pay Rs.1400-2300 (4th CPc) with effedt from the date 7/ 
of their appointment on, the basis of MOPQN dated 
13 Mar 84. 

	

7 	(b) 	Three Draugtsrne mentioned in Appexndix A 

	

• 	to this letter at sri 3,4and 5 have been granted 
revised scale of Rs.1400-3300 (4thcP C) on completion 
of three years of service. This may also be reviewed 
and revised scale may be granted to them from the 
date of their appointment on the basis of MOP ON 
dated 13 Mar 84. V 
(c) 	The Draughtsmen of Assam Rifles in the pre- 
revised scale of Rs.14002300 (4th CPC) have been 

/ granted the revised scale of Rs. 4 500_7000(5th CPC). 
I  as applicable to all General Categories of Central 
/Govt. employees vide Part of First Schedule of CCS 

(RP) Rules 1997. The Govt. of India vide serial x(a) 
of Part B of First Schedule of CCS(Rp) Rules 1997 has 
sanctioned revised scale of RS.5OOO8OOO to the 
Draughtsmen Grade II who were in the pay scale of 
Rs.1400_2300 (4th CPC). However, in absence of any 
specific sanction of the Ministry, this Department 
could not allow the Draughtsmen who were in the pre- 
revised pay scale ofRs. 1400-2300, the justjfje 
scale of Rs. 5000_8000/..(5th CPC) as per serial x(a) 
of Part B of First Schedule of CCS(Rp) Rule 1997. It 
is also stated that the upgradeVrevised Scale of 
Rs.5000...8000/.. has already been made applicable to the 
Draughtsmen gGrade II of CPWD with effect from 01.01. 96 
vide GOVt.0f India, Directorate General of Works, 
CPWD ON No. 23/14/97...EC_IX dated 16 Oct 97(Co y enc

loseo  Drau
ghtsment of Assam Rifles may therefore be 

Cofltd,., 



Annexure-7 (Contd,) 

granted the revised scale of Rs.5000-8000/ (5th CP C) 
corresponding to the scale of Rs.1409-2300 (4th CPC) as 
per serial X(a) of Part B of First Schedule of CCS(Rp) 
Rules 1997 with effect from 01.1.1996 in place of 
Rs.4500-7000(5th CPc). 

In view of the above, the Ministry is requested to 
kindly accord necessary sanction for extending the benefit 
to the Draughtsmen of ssam Rifles as sought for vide 
para 5(a), (b) and (c) aboveplease, 

An early decision on the subject is solicited. 

Yours faithfully, 

Sd/- 

( R.S,Dhulj) 
Colonel 
Deputy Director (A) 

for Director General 
Assam Rifles 

Copyto : 

Liaison Officer 	Letter addressed to Ministry is 
Assam Rifles 	endorsed for handing over to 
Room No.171 	 the concerned section and 
North B'ock 	 progressing the case, 
Ministry of Home 
Af fairs, New 
Delhj11000l 

Engr Branch( 	- with ref to representation (Internal) 	 received from Draughtsmen of 
the Branch. 



4,6 A 

- - 

kppx 	'' 	ra 3 of 	letter 
p 	V_E5..77y7 98 	dt 2'.-.  

I -T 	ri 	exIF aeo 	- 	jt a 	pr - T V 	 - 	 vTs3saTe T aPk - 
j Appoiritment. !arroved gra'ited as pr 'C) 	after 5th C2 
I reruiterit c. 	date5 13'r944)J 

I r--1es 
j S  _ ,_1 ---------------- -- -- -- -- --- - - --- - ___ 

• 	1. hri • 	< Chou:Thui- r, 25-2-64 333...560 425..70(3rd 	-) 	 4501.7000 7)r4uc)t1t8rn.n 	••• 3r S. 

1230-234 143-23)3(4th Crc) 
4th wet 13-5..82(Ntionally) 	5555 	5 

and benerit. allowed 	 S  
-iief 01-11-83) 

2,. Shri;lok ;chirjee 27--80 -do... 
5 

-do-. 	• 	
• 	

• -do.- Draughtsman 	 - 

3•, Smti.Sjnt 	i.Ls .iouhury 3g__5 -..o-. l4230D(4th 	) 	 -do- )rauhts-mn wefOj-.g-8 

4 hri 	C 	 an 098-85 -Jo -do- 	 -do- 

5- Sanjay Lia.rat 11-4-86 -'o_ 1400-.2300 



- 

PpA 'b (re± 4 of DGAR letter No 
i/v— k/B 6-7JzY' /98 	dt 7A4 	Dec 	E) 

rT oT Thrn 	n 	eination Tate C - - I sper4thC T 	spr5EhCP 	1 	'eaPk  

- - --- ----- - -- - ---------- 

1 _ 2teat------------------------------------------ -  

1. Shri -i1i_ } .IITar D,Drau-ts ax- 246-9 120-2040(4th C:- Ps 4900-6000 	 - 

br! rose 5, Iraughtsman iD-i 1-90 -do- 

Thri ?racash Banah,7)rug1tsmari 12-2-93 -d3- —do- 

4.  Dinesh. Kumir .7oishi, 11-5-94 _d- 
raughtsman 

5 Miss S Kuari nevi,. Drauahtsrnan 01-8-94 -d : 
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No. 23/14/97-EC1A 
Government of India 
Directorate General of Works 
Central Public works Department. 

16th October 1997 

OFFICE MEMORANDUM 

Subject : 	Upgradatjon of pay scales on Architecturai 
Side, Horticultures Side and Drawing Staff 
D/man Side), 

In Pursuance of Government of India, Ministry of 
Pinance Notification dated 30.09.97 regarding implementation 
of reconendatjons of 5th Central Pay Commission the existing 
pay scales of the following categories of staff of C.P.W. D. 
as iddicated in Part 'B' & C of the first Schethile to the 
Notification of the Ministry of FInance dated 30.9,97, are 
hereby upgrade/rej5 as under w.e,f, 01.01.1996. 

Sl.No, Name of Post 	 Existing 	Upgraded/Rj35 
Scale 	pay scale 

.r....-. 	
.] 	 - I. 	 . 

L 1 	

I 	 m j 
1 Assistant (Arch,Deptt). 
2 Architectural Assistant 
3 Assistant Architect 

4 Sectional Officer (Hort) 
Draughtsman Gr.II 

6 DraughtsmanGr.I 

2. All concerned may take necessary action for implementa-
tion of these pay scales accordingly. 

Sd/- 

KUM?R) 
DEPUTY DIRECTOR OF AD, 

All C.E.Is/CA 'S/SE', 	
In the C.P.W.D 

CE (PWD) Zone I/CE (PWD) - Zone. ii New Delhi/Director of Hort. PWD, New Delhi. 

All S.E.'8 Coord- in the C.P.W.D 

Ministryof Urban Affairs and Empl oym   Bhawan, New Delhi for 	 (Ewi), Nirxnan 

L'WU-.j 00 
	

5000150_8000 
1400-2300 	6500_200_10500 
2000-3500 	7500-250_12000 
1400-2300 	5000-150...8000 
1400-2300 	5000-150..8000 
1600-2600 	5500175..9000 

To 
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Shri Prakash Barua 
Draughtsman 
(Engr Branch) 
Directorate General Assam Rifles 
Shillong-79301 

To 

The Director General Assam Rifles 
Shillong-793011 

(Through proper channel) 

Sub : PROMOTION/UPGRADATION OF DRAUGHTSMAN. 

Respected Sir, 

With due respect and humble submission I beg to state 
the following few lines for your kind consideration and 
favourable action please. 

That Sir, I was appointed in Assam Rifles as a 
Draughtsman in 12 Feb 93 and rendering servIce since then 
with full satisfaction of my superiors. I have completed 
4 and half years of qualifying service under your highly 
honoured command including ii months in this Directorate. 

3 0  I have reliably come to know that under the existing 
policy of Assam Rifles, civil Draughtsman are eligible for 
promotion to the next grade after completion of 3 years of qualifying service. Based on this policy, all the Draughts-
man have already been promoted. Three of the Draughtsman 
have been promoted in the year 1988 & 1989 respectively in 
the scale of Rs. 1400/- to 2300/- vide DGAR order No.A/V-4/ 
86-87/DMJ30/A dated 23 Feb 89, on the authority of Govt. 
of India, Ministry of Finance, Department of expenditure, 
New Delhi OM No. F5(59)-E/IXI/82 dated 13 March 1984 after 
completion of three years of qualifying service. i have 
also completed three years of qualifying service.Therefore, 
my name may please be included in the list of eligible 
incumbents for promotion. 

I may also add here that due consideration in this 
matter will give to the stagnation of Draughtsmafl.pur,  
it will motivate them to render service with devotion for 
this reputed organisatj, 

In view of the above, your honour is requested to consider my prayer for upgradatjon to next grade with a 
favourable order as early as Possible for which act of your generosity, i shall remain Ever grateful, to you. 

Thanking you in anticipation, 

Yours faithfully, Place : Shillong 

Date 28 July'97  Sdl- 

(Prakash Barue) 
Draftsman 
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From. 

No DM/009 Draughtsman Gde III 
Anil Kuinar D 
Assam Rifles 
Signal Unit 
Shillong-li 

To 

The Director General Assam Rifles 
Directorate General Asam Rifles 
Shil1ong_7930 

( Through Proper Channel) 

Sub : APPLICATION FOR UPGRADATION/REVISED PAY SCALE. 

Sir, 

With due respect and humble submission i have the 
honour to state that following few lines for your kind 
consideration and favourable action please. 

That Sir, I have been appointed as a Draughsman 
Gde III on 24th June 1989 in the Scale of 1200-30-1560.. 
EB-40-2040. During my interview the board of officers had 
been assured me that you will be upgraded to the next Gde 
which is Gde II in 

the scale of 1400-40-1800...EB..50_2300 
only after completion of three years of qualifying service 
in the same grade. Now I have already completed eight years and two months of qualifying service in the same Gde, but unfortunately i aia not get the same gde till this date, 
as all other Draughtsmans senior than me are upgraded 
and granted the scale of 1400-40-1800EB..502300 when they 
were completed three years of qualifying service. 

Now I cam to know that all other Draughtsmans in 
the Central Govt departments like MES, GSI, RGI, CPWD, etc 
are drawing the revised pay scale of 

1400-40-1500 Eg...5o... 2300 since 1991. The following copies of the reviewing 
orders of the above mentioned Govt Department 
herewith for ready reference please. 	

s are enclosed 
 

1. 

	

	
Office order of Geological Survey of India, Govt. 
of India. 

ii. 	
Govt. of India, Ministry of Defence letter. 

Office Memorandum of Registrar General, India, Govt. of India. 

iv. 	
Judgement given by the Central Administrative Tribunal, Guwahati Bench. 
In view of the above, i earnestly requesting to your kind honour to look 

into the matter and an early action please. 

For this act of your kindness i  gratef 	 shall ever remain to you Sir, 

Thanking you in anticipation. 

Yours faithfully, Place : Shillong 
Dated : 22nd Aug 97 	

( Anil Kumar 'D 
DraughtSman Gde iii 
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From 

Prakash Barua 
Draughtsman 
DGAR(Engr Branch) 
Shillong-793011 

To 

The Director General Assam Rifles 
Shillong-793011 

( Through Proper Channel) 

Sub : REPRESENTATION AGAINST GIVING LOWER PAY SCALE THAN 
THAT ATTACHED TO THE POST. 

Sir, 

Most hunthly and respectfully I beg to state that 
I was appointed Draughtsman on 12 Feb 93 and was given the 
pay scale of Rs. 1200-2040/-. In this connection, I beg to 
state and submit as under :- 

Under established rule, a candidate when appointed 
to a post, is given the prescribed, pay scale of that post 
as in Force on the date of his appointment and as revised 
from time to time. He cannot be given less pay or lower 
pay scale than that attached to his post except on 
operation of PR-35. As per DGAR HQ order No. A/V-41/15-8O-81/ 
162 dated 08 Nov 85 issued on the authority of the Govern-
ment of India, Ministry of Finance, Department of Expen-
diture, O.M. No. F.5(59)-E.III/82 dated 13 Mar 84 (Copy  
enclosed for ready reference), the pay scale of Draughtsman 
is Rs. 425/- - 700/- (Revised 1400-2300) effective from 
1st Nov 1983. AlthoughX appointed in 12 Feb 93, when the 
pay scale of Draughtsman  was Rs.425/ - 700/(Revjseä 
Rs.1400-2300) as per the DGAR order dated 08 Nov 1985, 1 
was given the pay scale of Rs.1200/_ - 2040/- which had 
ceased to exist way back in October 1983. I was thus not 
only given a pay scale which was no longer in existence 
but also a lower • , pay scale than that attached to the post 
at time of my appointment. While, again, I was given a 
lower and non-existent pay scale, 6 of my predecessors 
mentioned in the DGAR HO order dated 08 Nov 1985 under 
reference, were given the prescribed pay scale of Rs.425-
700/- (Revised Rs.14002300) for the post of 
I was thus discriminated also against 6 of my predecessors. 
Your honour would appreciate that a grave injustice has 
been done to me ab initlo and is being perpetrated 

since then. By now, the pay scale of Rs.425_700 (Revised Rs.1400.
2300) has again been revised as per 6th Central Pay 
Commission recommendation with depending aggravation in the 
injustice done on me. 

In the circumstances premises and fadts stated 
above, i pray to request you to be kind enough to order 
immediate review of my case and to remove the injustjc 
done to me by allowing me the pay scale of Rs.425700 
( Revised Ps.1400 - 2300) from the date of my appointment 
and thereafter to give me the 5th 
ding to the Pay scale 	 CPC pay scale correspon 

of •4257OO(revied 1400_2300) 
And 

for thj5 act Of your kindness 
Pray, 	 i 

as duty boundshall ever 
Thanking you, 

Shillong-il 	
YOUrS faithf1j dated : 12 Feb 1 98 

Sd/_ 

!ARUA) 
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No. DM/009 Draughtsman  
Anil Kumar 1) 
Assam Rifles Signal Unit 
Shillong11 

To 
The Director Gnneraj-Asam Rifles 
Directorate General Assa?n'Rjfl 
Shillong11 

ThrOugh Proper Channel) 

Sub : REPRESENTATION AGNsT 	 AWAI1) O' LOWER PAY SCALE TO THE DRk HT 1 OF ASSRIFLES. 

Sir, 

	

11 	In the subject matter aforesaid, i beg most humbly 
and respectfully to state and submit as under : 

That Sir, I was appointed as Draughtsman on 24th June 
1989 and was given the pay scale of Rs. 1200-30-1560...EB..40.. 2040. 

That Sir, under well established rule, a candidate 
when appointed to a post, is given the prescribed pay scale 
of that post as in existence on the date of his appointment 
and as revised from time to time. He can not given less pay 
or lower pay scale than that prevalent on the date of his 
appointment except invoting FR 35. As per DGAR HQ order No. 

date 08 Nov 1985 issued on the authority 
of the Govt of India, Ministry of Finance, Department of Expenditure ON No. P-5 (5 9)-E.III/182 dated 13 Mar 1984 (Copy 
enclosed for ready reference) the pay scale of Draughtsman 
is Rs. 425-15-500..EB..15..560.20_700 (Revised 

1400...40-1800... EB-50-2300) effective from 01 liov 19$34Although appointed in 
Jun 1989, when the pay scale of Draughtsman was Rs.425-.700 
(Revjseä 1400-2300) as per the DGAR order dated 08 Nov 1985, 
I was given the pay scale of Rs.330560 (Revised 1200-2040) 
which has ceased to exist way back in 19e3. I was thus given 
a pay scale which was no longer in Force but a lower pay scale 
than that attached to the post of Draughtsman at the 	time, I was appointed. While I was given a lowerer and non-existent 
pay scale, all my predecessor listed in the DGAR HQ order 
dated 08 Nov 1985 under reference  Pay scale of .425 	 were given the prescribed 

70O (Revised 1400-2300) for the post of 
I was thus not Only given a lower pay scale but 'also discriminated against all my predecessors That way a 

lixe  grave injustice has been done to me ab initjo. By now, the pay 
'scale have been again revised as per the Vth CPC resport with resultant aggravation in the pay scale given to me. 

In 
the circumstance premises and facts state above, 

I beg to request You kindly to order immediate review of my 
case and to set right the lfljustjce done to me by awarding the 
pay scale of Rs.140040_1e00_EB_502300/ to me from the date of 
my appointment and thereafter to give me the Vth CP

4.C pay scale corresponding to the pay scale of Draughtsman to (i.e. 5000-8000) 

	

 ever 	 And for this act of yo kindness, I shajj remain gratefj to 
YOU Sir, 

Thanking you in anticipation. 

place : Shillong 
Date : 17 Mar 98 

Yours 

Sd/- 
(Anfl Kuznar D) 
Draug4tsMan  



fN 
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Prom 

Shri Dinesh Kumar.Joshi 
Draughtsrnan 
Engr Branch 
Directorate General Assam Rifles 
Shillong-793 011 

To 

The Director General. Assam Rifles 
Shillong-793 011 

(Through proper charnel) 

Sub : I-MPLEMENTATION OF REVISED PAY 
DRAUGHT SMAN 

SCALE & PROMOTIOII OF 

Reference : My apptication dated 12 Aug'98 (Copy att please) 
Sir, 

I have the honour to submit the following few lines foi 
your kind consideraticn please. 
20 	That Sir, vide my above application, I sought your Jdnc 
consideration for implementation of revised pay scale from 
which I 1ave been deprived inspite of fulfilling all conditi-
ons as rnysenjors. The following senior draughtsman had been 
given the.revjsed pay scale of Rs. 1400-2300/-(As per 4th 
CPC). 

 
 

Shri 
Shri 

T.K.$j( Ramchandran Nair 

 Shri 
B•.K,Mjtra 
P.M.Najr 

 Shri P.N. Ojha 
 
 

Shri 
Shri 

N.K.Chowdhury 
A. Acharjee 

 Mrs S. Das Choudhury 
 Shrj K,C.Das 

(j) Shri . Lala 

3, 	That 8ir, Assam Rifles Cadre draughtsrnan are performing 
the same duties as assigned to other departments under 
Central Govt, and all departments have promotional prospects 
where in Assam kifles Cadre draughtsman have no promotional 
scope which indicates I shall have to run with the same pay 
scale till my superannuation on retirement. 

That 5ir, it is pertinent to reflect here that despite of my repeated appeal in writing for implementation of revise 
scale as coñs±dered to my seniors earlier and also to take 
initiative for promotional scope on the basis of quality and 
quantum of workload also as per the recommendation of 5th 
CP C, neither any favourable action nor any reply has so far 
been given as on today. 

I 
therefore request you to look into the matter and 

favourable action my please be taken for 
which act of your kjness I ha11 remain ever grateful to you. 

Enclo : Copy of my application 	Yours faithfully, 
dt. 12 Aug 98 	

Sd/- 
Shillong 	 (Dinesh Kumar Joshi) 
Dated 23 Oct'98 
Copy to 

1. 	DO Assam.:Rjfle$  
Secretarjate - Advance Copy fwd for your necessa adtio p1. 
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From : DM1009 Draughtsman 
Ajl Kumar D 
Assam Rifles Signal Unit 
Shi 1 long-il 

To 	The Director General Assam Rifles 
Directorate General Assam Rifles 
Shillong-li 

(Through Proper Channel) 

Sub : APPLICATION FOR IMPLEMENTATION OF REVISED PAY SCALE. 
Ref : My Applications dated 22 Aug 97 and 17 Mar 98 

Sir, 

With due respect and humble submission I have the 
honour to state the following few lines for your kind 
consideration and favourable action please. 

That Sir, I have been appointed as a Draughtsman on 
24 June 1989 in the pay scale of 1200301560-EBr2O4O/... 
In 04 May 19811 a leter 9egarding the vevision of pay scales 
of draughtsman forwarded to the Director General Assam 
Rifles from the Ministry of Home Affairs New Delhi enclosed 
with the Ministry of Finance O.M. No. F.5(59)-E.III/82 
dated 13 Mar 1984. (copy enclosed for ready reference please). 
On receipt of the said letter all the Draughtsmans who were 
presently in service were awarded the revised pay scale 
of Rs.14002300 (iii Cp C for 425-700), After that three 
more Draughtsmans were awarded the pay scales on 1988 and 
1989 respectively. These three Draughtsmans were awarded 
the revised pay scale only after completion of thEee years 
service. But unfortunately I not not been awarded the 
revised pay scale even after completion of nine years and four months. Where as all my predecessors are drawing the 
pay scale of 1400-2300(V CPC 4500-7000). In this way a 
grave injustice has been done to me. 

In view of the above, I earnestly requesting to your 
kind hohour to look into the matter and the pay scale of 
1400-2300/ may please be awarded from the date of my 
appointhent or after completIon of three years service. For this act of kindness i ëhal ever remain grateuj to you 8ir, 

Thanking you, 

Place s Shillong 
Dated 23 Oct 98 

Copy to 

The Chief Engineer 
HQ DGAR 

Yours faithfully, 
Sd/.. 

(IL KUMR D) 
Draughtsman  

: for info and necy action please. 



-48- 
Annexure-9(Series) 

From : Anil Kumar D 
Draughtsman 
HQ Nagaland Range (South) 
Assam Rifles 
C/o 99 APO 

To : Co]. WJB Sturgeon 
Deputy Director (A) 
Directorate General Assarn Rifles 
Shillongli 

Sub : APPLICATION FOR IMPLEMENTATION OF REVISED PAY SCALE. 

Ref : My applications dated 22 Aug97, 17 Mar 98 and 23 Oct 98. 

Sir, 

With due respect and humble submission I beg to lay 
down the following few lines on the basis of DGAR recent 
directive to redress my grievance for your kind consideration 
and favourable action please. 

That Sir, I have been appointed as a Draughtsman on 
24 Jun 1989 in the pay scale of Rs. 1200-30-2560-EB_2040 
(Iv CP C), As per the Government of India, Ministry of 
Home Affairs letter No. 13011/11/84..Fiflaflce_II dated 04 May 
1984, the pay scale of Draughtsman have been revised from 
Rs.330560 to 425-700(111 CPC) (Copy att), On the basis of 
the aforesaid letter, all the existing Draughtsm5 were 
awarded the pay scale of 425-700/-, Although I have been 
appointed on June 1989, when the pay scale of Draught 8  
was Rs, 425-700/...(Revjsed 1400-2300) IV cPC) as  order dated 08 Nov 1985 and I 	 per the DGAR 

was given the pay scale of 
Rs.330-560/_ (Revised 1200-2040) which has ceased to exist 
way back in 1983. I was thus given a pay scale which was no 
longer in force but a lower pay scale than that attached to 
the post of Draughtsm the time, i was appointed, While 
I was given a lower pay scale but also discriminated against 
all my prededessors. That way a grave induttice has been done to me, 

In the circumstance, premises and facts stated above, 
I beg to request You kindly to order immediate review of my 
case and to set right to the injustice done to me by awarding 
the pay scale of Rs.1400..40...1e00_EB_50_2300 to me from the 
date of my appointment and thereafter to give me the Vth 
Cp C pay scale coresponding to the pay scale of Draughtsman 

 to Rs. 1400-2300/ (i.e. 5000-150_8000). 
your kindness, I shall ever re 	 And for this act of 

rp 

	

	 main grateful to von 	- "nJcing you, 

Station: c/o 99 APO 
	

Yours faithfully, 
Dated :08 Jan 2000 
	 Sd/ 

(Anil Kumar D) 
- 



(V 
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Tele No. : 70 5075 	Mahanideshalaya Assam Rifles 
Directorate General Assam Rifles 
Shillong_793011 

A/1-'89/KD/Pers/476 20 Jan 2000 

IILEMENTATION OF REVISED PAY SCALE. 

11 	Ref application dated 08 Jan 2000 submitted by 

Shri Anil Kumar D, Draughtsman of your Range HQ( Copy 
enclosed). 

It is intimated that the case for grant of pay scale 

(3rd CPC to 5th CPC) as requested by the mdi has already 

been taken up with Ministry. The case is still wider process/ 

exam at Ministry level. The benefit of pay scale to eligible 
Draüghtsman will be granted On redeipt of decision from YjHA. 

Please info mdl accordingly 0  Also please direct him 
to submit all such correspondence through proper channel 
in future. 

Sd/-. 

(Gurvinder Singh) 
Maj 
JAD(A) 

for Dir(A) 



: 	
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Tele No. 705075 	 REGISTERED 

Eharat 5arkar 
Government of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate General Assarn Rifles 
hillong-79301 

AVV-A/86-87/DM/98/334 	19 Mar 99 

The Government of India 
Ministry of Home Affairs 
Pers.II/Pp,v Section 
New Deihj.-110001 

ANOMALY IN PAY SCALE OF CIVILIAN DRAUGHTSMAN IN 
ASSAN RIFLES, 

1. 	I am directed to refer to this Directorate letter 
No. A/V-A/86-97/DW99/305 dated 24 Det 98 it is to state 
tha necessary scantion for grant of pay scale to civilian 
Draughtsrnan in Assam Rifles as asked for vide 	para 5 
(a), and (c) to above letter has not been received. 
2 0 	Ministry is requested to intimate decision on the 
subject at the earliest. 

Yours faithfully, 

for 

Liaison Officer 
Assam Rifles 
Room No.171 
North Block 
Ministry of Home AfEairs 
New Delhi-110001 

Sd/- 

(R. S.Dhu].i) 
Colonel 
Deputy Director (A) 
Director General 
Assarn Rifles 

letter addressed to Ministry-
is enclosed for handing 	- 
over to Concerned sectjo 
please. 

NOO 

1•. 

2, oranch - for info 
(Internal) 
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Guwhti seni 

C 

I N THE CENTRAL ADMINISTRATIVE TR I BUNAL 
t?3UNA11AT I BENCH 2 	 f3IJJAHAT I 

O..A NO 10 OF 2001 

Sh r i. An ii Kunia r D and 4 0th e r 

- Versus 

Union of India and Others 

And 

:lT-1 the matter of 

Written Statement submitted by t;he 

Respondents. 

The 	respondents beq to submit 	the 

written statement as foi :Iows 

1 	That with regard to F'ara 1 	the 

respcindnts beg to state that the applicants 

appointed as Draughtsrnan in the scale of pay 

Rs 1200-2040/ --  (4th CPC) w.. e .. f,. date shown 

agathst each 

(i ) 	Shri Ani 1 f::ttnar' I) 	24 	é--89 

(ii) Shri Jose S 	 10--1i90 

(iii )Shri Prak ash Baruah 	12-02-93 

(•i V ) Shri DI< Josh :1 	- 	1 1-05-94 

(:v ) Smt S Kumar Dcvi 	- 	01-0894 



2 

During 	4th CPC, 	all 	above 	individuals 

were 	not 	appointment 	in 	Aam 	Rifles. 

Regarding 	benefit 	of pay scale 	notified 	in 

ministry 	of Financ:e IJ.M No dated 	19.10.94, 	a 

detailed 	proposal has already been 	taken 	up 

with 	Ministry 	vide this We letter 	No 	A/V- * 

A/86-87/DM/98/305 	dated 	24 Dec 98 	and 	same 
V 

proposal 	is 	still 	under 	consideration 	at 

Ministry 	level 	as per LOAR, 	New 	delhi 	Sig, 

presently file 	is with Ministry of Finance 	(E- 

III) 	since 20 June 2000. 	There 	is no Qrade I, 

Grade II 	in AR as per RRs. 

Copy of letter dated 24-12-98 is annexed 

hereto and marked as Annexure - RI 

That with rec2arcis to Para 2., 3 and 4, 

the respondents beg to offer no comments., 

That with regard to Para 4.2., the 

respondents 	bec to state that 	all 	the 

applIcants are serving in Assam rifles since 

their appointment. 

4. 	That with regarci to Para 4.3, the 

respondents 	hi to state that 	all 	the 

applicants are serving in AR as Draughtsman 

(riot in grade II) in the scale of Pay Rs.. 

1200-2040/- 	14th 	CPC' 	All 	possess 

educ:ationai qual I 'ficrat ions as per RRs It is 

not posibie to extend all facilities to them 

without sped fic approval of the controlling 
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Ministry ke. MHA (as antitled to 	other' 

Centra. Govt. enpioyee as our Force is Para 

Nil Force) and higher pay scale of part 'EI & 

C of 5th CPC cannot be irnp :i ernented without 

con.suit:inq Ministry vide their letter date 10 

Aug 1EL 

S 	That with regard to Para 4.4, the 

respondents beg to state that all individuals 

were appointed in the sca a of pay Rs. 1200- 

2040 	(4th 	CPC). 	They 	have 	been 

nrarited/admi tted pay scale Fks 40060000-

(5th CPC) corresponding scale of 4th CPC (Part 

'A scaie). 

6. 	That with recard to Para 4.5 1  the 

respondents beg to state that the Govt. has 

extended belef it vide :Lett er date 13 Mar 1984 

to Draughtsman Grade 1 1  11 and III whereas 

in AR no such crade is existing and all 

applicants have been enrol ied/appointmerit 

afi;er May 1989 	However, above benefits have 

been ejrarited to drauihtsman on the str at that 

time. In this regards, a detailed proposal 

has are ady be en taken up with Miii i st ry as 

stated in para 1 above. 

// 	
That with regard to Para 4.6 	rd 4,7 

/ the respondents hec to sttc that the,Nin Acif 

7 	Finance, Department of Expendi ture vide their 

O.M. No F5 (59) -E--I I 1/82/ dated 13th March 84 

f u r t h e r revised the pay scale of Draughtsman 
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of other offic:es/deptt of Govt of India other 

that CPWD based on the Award of Boards of 

Arbitration in respect of Draughtsman of CPWD 

This Department accord inçjly extended the 

benefit of uperaded py scale from Rs. 330--

560i-- to 42-7--/- (3rd CPC) to the Civi 11 an 

Drauqhtsrnan 

 

of Assscn Rifles, accordingly out 

of 10 clvi han 1)raughtsmari, five Draughtsinan / 

are in receipt of higher scale presently. 	V 

That with rpyard to Pars 4.13 1 . the 

respondents beg to offer no comments. 

That with reciard to Pars 4-9V the 

respondents beg to state that 	the proposal 

has already been taken up with Ministry to 

grant higher pay scale to Drauqhtsman of our 
.-..... .. -.-- --

department as stated in Para 1 -above and same 
- 	 . - 

still 	under 	examinat;:ion/cons:iderat ion 	at 

Ministry level .Thi9 Department will tat<en-

act-ion accordingly on reci-pt of decision from 

MHA. 	 -- 	 - 

That with 	regard to 	Para 	4.10, 	the 

respondents beg to offer no comments.  

That with 	regard to 	Pars 	4.11, 	the 

respondents beg 	to st-ste that 	no 	decision 

received from 	MHA, accordingly 	this 

Director'ate informed NLR (9) 	about position of 

the case. A reminder to this effect has 	also 

been issued to LcJAR, New delhi 	to get 	present 
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position of the case.. LOAR intimated that the 

fiie is presently with Ministry of Finance (E-

Ill) since June 2000 vide their s:iqnal dated 

20 Sep 2000. 

That with regard to Para 4.. i2. the 

respondents beci to state that no decision of 

our proposal is received from the Ministry 

till date. 

That with r'egard to Para 4.13, the 

respondents beg to state that the benefits 

will be extanded to the applicants on receipt 

of favcurah!e decision from the Minsitry. 

That with regard to Para 4.5, the 

respondents beg to SLibmi t the comments what 

have al5ready made against the foregoing para 

4.13 above. 

 That with regard to 	Para 	4.5, 	the 

respondents beg to offer no comments. 

Q. 	That ts'i th regard to Para 5, 1 5.2 & 5 .3 

the respondents beg to submi t the comments 

what have already made aqaint the foreoing 

paragraph 13 above. 

17 	That with regard to Para 5.4, the 

respondents beg to state that 	indiv:iduals 

appointed in the scale of pay of Rs. 1200-

2040/ as per RRs. 
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13. 	That with recjrd to Para 5.5 1  to 5.7 

the respondents beg to state that the benefit 

under the 0.11 dated 13.03.84 will he made 

app1icble to them or receipt of favourable 

decision from the Ministry. 

That with regard to Para 5.8, the 

responcints bi.q to state that the proposal 

submitted 	by this D.i rectorate is 	under 

examination at Ministry level 

That with regard to Para 5 .9 & 5 10, the 

respondents beg to submit the comments what 

have 	aireacJy made against the 	Poregoing 

paragraph 12 above. 

71. 	That with regard to Para 6, 	the 

respondents beg to state that the action on 

the representation of applicants have alr'eady 

been taken up with Ministry and same sili 

under consideration at MHP. 

That with regard to Para 7 1 	the 

r'espondentz hec to offer- no c:cinents. 

That with regard to Piara 3, 	the 

respondents 	beg to state that the 	case 

presently with Ministry. 

That with recard to Papa €3.1, the 

responclim bs beg to state that the benefits 

will be granted to them 	on receipt 	of 

favourable decision from the Ministry.  

I 
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V E R I F I C A T I 0 N 

I Major Sandeep Kumar, ace 32 years, Srjn 

of Shri JP Sharma work inc as Joist Assistant 

Director (Legal) in the Office of the 

Di rectorate çeneral Assarn Rifles be Lncj 

authorised to hereby verify and declare that 

the statements made in this wr:i.tten statemert 

are true to my knowledcje, information and 

believe and I have not suppressed any material 

fact. 

And I sicjn this verification on this 

clay oi JC1Mk 2001 

4tA,~ 
Dcc 1 ararit 


